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MR. SPEAKER : That means that the
hon. Member will be satisfied with his
hearing the speeches and then going away
and doing what he thinks is right.

SHRI S. KANDAPPAN : Before the
discussion, let him rectify things.

SHRI H N. MUKERJEE (Calcutta
North-East) : It is a matter of principle
which is involved. Let the Home Minister
be in a position here and now to contradict
the report which has come, namely that the
House there has been prorogued and so
many other things have happened. Unless
he is in a position 1w contradict that, the
matler of principle remainos.  Therefore,
whatever information he may gzt from
Madhya Pradesh not affect the matter of
principle concerned, and he will have 1o
make up his mind on that. Therefore, we
should begin this debate at 2 p. m. so that
our attention is nol diverted to any other
subject to which we cannot do justice,

MR. SPEAKER : [If the desire of the
House is that the discussion should begin
at 2 p.m. then no other business can perhaps
be transacted, because in the mood of
excitement speeches on other subjectsmay
not be useful.

SHRI M. L. SONDHI (New Delbi) :
It is a guestion of conviction and not of
excitement. It is a question of a democratic
convention.

MR. SPEAKER : Therefore, we shall
have the discussion at 2 pm. The Home
Minister muy get the information late in the
evening, some lime at 6 p. m. or 7 p. m. and
then give his reply. Naturally, Goveroment
have to sav something ultimately at ihe fag
end of the day. So, now, instead of the
Home Minister making the statement and
Members beginning a discussion on it, the
Madhya Pradesh issue may be discussed at
2 pm. It will be on a party-basis, the
Congress as well as the Opposition particu-
pating in the discussion aliernately. The
discussion will begin a1t 2 p. m.

13,00 hrs,

The Lok Shabha udjeurned for Lunch
1l Fourrcen of the Clock
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The Lok Sabha re-ossembled after Lunch
ar Evght Minutes Past Fourteen of the

Clock

MOTION RE : MADHYA PRADESH
GOVERNOR'S ACTION WITH REGARD
TO FORMATION OF MINISTRY
b oAy famd (379)

#7134y,

[Mr. Speaker in the Chuir)

qEqET

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAYAN) :  Sir, may | place
the information before the hon. House
proceeds 1o discuss ? (Iaterenpiions)

MR. SPCAKER :
information.

He is giving you the

stRg famd : 0 &z § 0 &0
ITAFTEY T AFAT F ITHT |

ot mza fagrdt A (3A7IAGT) ¢
ZH Wt FEEr §0 zETG oy dw
fafrrzr & Ao qrag gE ) A
Y gAT AT I |

ot my fnd . gsrw wATE. HOR
sgafs & # faw gemg 3@ oAWT &
Frarorg aor 2T 7777 2 -

“That this House disapproves the
unconstitional act of the Governor of
Madhya Pradesh in not ioviting immedia-
tely the new leader of the . V. D. to
form a Government which only very
recenlly had proved its majority on the
floor of the Assembly."”
wener AEIEY, & q@ @y 916 W

27 WA g fF qU geqg T mEATE
gTU S A% &Y WAGIA  F4T TAT ¢, W
A w1 Argd F wrE graew 98 2

SHRI SHEO NARAIN (Barth) : Sir,
we are demanding your ruling on this point.

TRETRT TAT R
Wt ot v (7) : F1 A® & qe

Wf‘zm;mwzm‘rwﬂ;g
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staw femd: ¥ 97 3@ wEE
dmT frar @1 3w §wE A 9w
FAEFA K @A A Ag g« 6v
TEATT FT W7 gEEeY, HWT JEE I9
yifes <ter @ & & aadc w1 T afe-
feafs &, ot gt & #mr wasw giaT
g1 ufaw 7 1 tfe § w0 & =1 a5a-
geaqr §gq 1 qw @ g ewfAw
f& =ra wifesiz «1 oY /) wraw 2, 9
T Hg ® fAawdl &1 AW wg 7 ¥Aw
fadut a7 & v @ afew R &gA
T F AT g 91T 999 ®UF ATCHG
AT &1 WrATH IIA gt wivsmE £

g2

MR. SPEAKER :
compliments.

oft Ay fowd © warar A, Afew o
geaT Ot &, ag Fawzswan &
JHFT FIQ FTTAT § )

aq 9 ¥4 g7 qA1e7 ggh 9T IIMAT,
A1 39 A9y § 7 5T 97 g4 11 4 %
a3 g ¥ ad) faar gere 2 W 9t fF
gmR ¥ # Arpaw w1 wfaea &ar Z19
FTAT 2 | T A% Fi ® O ¥ IO 4
Faggn g afsa gz g Faafa
s SwH wW § ®W UF  WTAAD om0
frwar, fam 7 AFds 81 waw a3
& |raA am faar

e aFz g & @ oA
¥ fargmomga g A g IEFT A
& Fqrra £ ArgAr g1 T w7 & AE
faera 8, o fr g ggmeNt & T @
gafes gla §1 Ifew @ 5=t & ™=
73757 & $g freay ot fawery &1 o
W U4 qOFT AZT K g A oAt
[ A e WA E i ar §1-
AT & Aam 9T w1% fazg ardy wE
Fxa1 aifge, @ife @ AL wEOA T
WY WE T osgew wT &% | WAL

Very embarrassing
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fezw & faar, agma &, ¥ ag e
gEuar s @, @ 4 @7 gad 2,
afe7 e ag figr & 3 &, ag wikw
ey & fe whag wiff & wgedt H @
feet w1 N AT wEIT & gF A A2 G
ar wrfgg, @ mr osaA & fE o
TR A AT AAL ZAGI A WEATEA
fear &, g q1a 3a% faada g1

aeg yRw A X S gewd gk g, A
#E 7f gzg A8 § 1| TR efrarw @
qraafa @t T &1 W FOT @ A
9gW, gATE waEd ®, IHl AW W 9e-
arg g% oY WYY 39 FeArdi ® agr Y
fawrT mur & wsaw @Y7 TEAT, @ &AT
T A AT T, AW eqra R, eMT agA
¥ oA @ owmA g, froaz gfawma
F agmT A A, Arnrer-fade aqr
a1 wzarg gt ?

sitwelt wamiw Wiy (SAIAT) : weger
AR, ¥ WAT § 7Y W I F AY
qut gf Y, 39 & meggdw A e
791 F AT A7y SR 97 mrer e
9 Tredi 7 §3 faem gwz Ay 4
Ty goew ¢ fr vt A famg 9T gz
97 2 T &, A e AT 7 gy fafqeet
arew % g A1 w1f 7€ TARAOA 7k @Y,
qz 28 a1 3, AIfF e AT § ogw At
¥ arefas w91 21 7% |

' wg famg : &3 a@dg gzear
Fl @ g7 A 21 32 AW ¢ gafae §
q@r

A AT aFF ST gIg H €47 g
qr ! wm 3w fau mar €1 q@e-an
FATar a@ At Ay FAa faar gaAg
FY QT 9T FIZ A AT TIrar | THY
fea wTaw ot @ faftz gar o wigE
aft @1 mF agT Ay fzem sy
fawraw 29 & 519 &7 7411 v@fAw g7
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[ =y fermd ]
far faeg Azt an 2 o wifaen
F1 % w7 go weger X " ¥ A1z AE
2r faar o g2 7 93F 71 egfrg <
faar 1

T 2 g 7 Far fE oW
g1 2, 9I9 Mgy F T A AT 43T
# wafrs w2 fzar nar sz et fr madT
® g AZA FY AT HT fram om0 9w
% @ wifariz & g 9% qzq 3@ 6K
agt 9T faur qwr &Y a3 FewrA
F] 70T &Y Af | gF AT A 2@ apw Ay
I #1981 9K faww @ @y dow
gt 1 & 5t 39 gug Waver Ta4T ar )

fHe aroga & ata @ fF faarm qar
1 4% gf, 97t g§, Az Q7 Tar ar,
afer fot wege a1 afoer gare
fast &1 W61 @A & faq iz ad) €@
fzgr oYX faurT avr 1§35 #1 eafng
& fear | 99 fzdt va & & 99 & fa=r
MR d7 sAd wyr fF ST g T@ga
wifaq im fFm & M7 afz 3g @@ a@
1 FIH FUT G G2 F GG AT
sqad FIF &1 GVET AN 2, A1 Ar6aeA
% fag may geasq 3 qioar o @ w1
gidg Y § g% weqaw faar f5 §7 91
At Y §), F ag 41T FTATGT AT IaF
AT F g WET )1 IFA G gy
AT F AIFT T AT FGAE) @A ®
taa Far 1 30 fza difen gar o« faar
S R ® Wi, qU e g w9
&N @19 ®ga 3, W1 A grfoer sEw
fam 7 saf ggm wwa &1 Fifgw &
# d={t § 3@ T@r 91, SfF7 w1 Qg
8 f&d ¥ yw@T W@ IR AR E
faa g1 WX 412 gan

g% a1z # g7® frem ¥ fag one
FeaT ¥ 1gr W) AR ITET A
fTo a7 3341 ol & wy Az
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2 7 T 3R w2 fF5 (amawm) o3
Aft a7 4 @y fawias gA Al
T gWA wI AT, ¥ UR gewa A oaIA
v g% 77 gmg fd &3 wAw A
FeTg Y A fF I qeger 7 weA TAd
# wggE fear & s W IiA AR
FaTqT 2, @iAn gaw @ afsr ¥
faars o & ¥ FiFc F@aE A&
FTAY 1T AT v W a9 13 AT
afzn |

e s g% oAt Y w@r ? fE
T ogrEdt ¥ fewrs wvimd F A
A aF wgF favraw zw & Al &
a1 H A, & AR emz-m-eArz Al
34T WA | T Ty ogeyer & fAwT
faar qman, Av mey m@@ # zfer 7 O
Tw ¥ MFasx &1 gfez & g=uy grar

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : On a point of order. Can we

criticise the action of the Speaker of a State
Assembly in this House 7 It is proper?

MR. SPEAKER : No.

SHRI S. M. BANERIJEE (Kanpur) : Shri
Bijoy Kumar Banerjee was criticised here.

SHRI P. G. SEN (Purnea) : That is not
the subject-matter of discussion.

The Speaker of the Assembly
subject-matter of discussion.

is not the

SHRI SONAVANE (Pandharpur) : When
the Chair agrees, can the hon. Member refer
to the action of the Speaker of the Assembly

again ?

SHRI SRADHAKAR SUPAKAR : We
are discussing the present situation, not what
was done some time back.

MR. SPEAKER : Whatever it is, he can
question the facts, but not criticise the
Speaker of the Assembly here, because it is
for that House to criticise and not for this
House. There is no doubt about it.
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ot wy foma : wege WAz, & Faw
ofrzrfas gearaT &1 w9 @ @ E, S
$G 78 ¥ 1@ ) TAd avg 1 K AaAr
THAY 9T GFA1AIT @FT KT Q@IE | I
9T AT 9TEY FI T AFAIG g W

g?

FqF FT @ a1 fx ger gzO W
sfazra a1 gqaugfa &t 7@ & A3%
faqras a7 & Jar & afradas & ot H
nE g A 991 94 vEY 41 1 77 aft-
T99 Fg &1 ©FA @B FE g w,
e 7Y gmr = AT Ad-wRfT @
fania gur ®Y7 ATTUTR & W A A9
qemfs § FA1 % 9% 9T AT WA
(wram) = qafe Ft owar A B ?
AT TTAT AwGr F1AT & AT fFimn
war @A g, @ wE-Er fifs g
o wAAT & wUA-FA9 {, AE-hEg a9
ATE TraT A oAt &1 v gHg & FA%
aqd® &% gu st wgFa faz A1z
W& | AT ATLAAT FT ATH I GH
FHTT FUETT FIAT &7 AT w1 arar g
Zar & 1 & g5 wo &1 w40 5 FgAq
Far gAr war Al gEEr A% aifag
Jraqm faz A @fgz & A9r aFdT @
faaa & fag o afsa &g .1 a9 §.
9 faqm Nt 7 7O T@ gf @ W
I kAl fF 744C g F 99 § fqaa
w17 w7 fomr AT agrn qaEn e
g @ g gwer A 2 fxoaifear
varq faq & g4 sarn eNfn zaazg
FIAR QA & fagr g1 w0 wAw R/
a4l wen {5 agAT ¥ 97 ©F AT W
g2 &, yaF gawife fosdrfeal g
7w faorafad & % g0 74 Fo0
wifggar ! WAt ag fawrr ¥ a1
b oo fr qR WD 9T ar Aforg . w
% A1 1% wfeeq § T8 afaar g
% faq ae < & @ we o+ @ e
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Afezq migg TaAT F AW A% Rar w2
g 771 §Y aeq A a5q @ w9
31 7ar 2 a5 ¢ f& W19 weAr g
A3 AAILO | ZT ¥ J% 99 @) 4¥ |
A7 gwiafa &t &1 30 ug § gzq €
iz @1 qfra gy s wifzgg ar)
TIAT ¥ Foeq fasgd are 911 wfaw
GIAAT YA Z TAH q@N I ET A
USITA 1 Afrw17 7 FF19 §@C
F1 gfEs 2 gz 1 39 79 & qeaid
RI9AT & ) &9 92 g1 w%ar g fF wivg
1Y xaq dEer &€ fF sfEa ad o
23 a7 gfezmr mdt dmar % fEuw &
gurt At At zgAr =rgdt g oA ww
a7 faw Pt w1 wae ardl aar
AAT FAAT WA qg F4AT (AR
—at wi, v feam fae @ awan
TN T AN, A0 21 gwAr 2 fE o
arf Y FAAT AE AT 48 g "R A
A5, 7z o geftzAre # A1 T H WX
fawet w1 q41ar =gy & A1 F@r ugefw
ATy F7 9% 2 f5 gR Zeer q¥ar
f& 77 391 % 9713 & 4z g el
1 mfaariz § agua & ar 48, Iwer
# qiw w="m otr atv & qxarT QT K
78 7Y% 9T 9991 § fx ag qar & iy
it agma & it wrwT & I gy gar ?
g & w1f a@n e gfaes €
faarat &1 zavar zar A4 Jigan g aaife
SHE A F ATr eqrT 2 nwEm e
1g 2, gz 941 gfawa & faas wregere
gam vz g fF 1ydAT &1 2 A
qTTH K1 FYFT weg qiewt § ek
faasget wfasre 38Y 31 wa dfag w1
et ar m A, W9q €99 wg1 8,
aaafaay & gegaa &1 famg 2 fe fed
37 T AT TAAGR FN, AZAT € GAGT
T & TAF KA AANIA A A v,
TAET K47 (A |FAT W Tow & grav
faars @w1 wa @ 9 1 fawrw W W
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[5it =y formdr]
&% Y orfiry fras ey ? umafa o
¥ foar \ itfaw argamr fag Y & A
foar, afax € qewre 3 78 for ) A
T graa § A3 & qrad wear faaga
/1% 41 f5 aar qicans 1 ag a1 W
#qed q & fav gad | Aar w@fa-geA
qF AT A FAF Q14 97 Afggag w1
FEATT AR AT T 7% § F1§  €qUA
YEIq AT AT FAN fEAr @ HozA
g1 A IS Al R OF IF CHST
FHIA 4t I1T fF dfaz & g agra 2
o 7Y ar ag feafy seqem g€ & w
adY 1 afes & ag wrqan g s gz gearal
2 v usawrA & g fa 9EW qgET @
ar adl, a1 4% feafs gegeq g€ & a1 A0
TS FEAT AN § $IAT AT20 1 A
far as & faqar #df, g aw &1 A
s & wawar g e feega wfawa &
faadta & 1 uw wezr Y & S T
aifge a1 #46if% faar a6z A gawt
FaaT T4 feT

wa 9g % & qadT & grw WA
A &1 fAge gar & ag a1 @ifaz
Fragny faz # geafe 1T wg & g
g ey &Y & 3z wzA0 W fa
W @i feafs gewa Far gg ?
gfifan e g€ 7 fr ot fam T MW
¥ A7 W AOF A AS R w
T Aar ® @q &4 fzar & qA, Far
dfa-swe a7 anar, faar @ ) 43%
gares v @ waft A1 F€ sy, e
TN T TG I T I3 WX AW
Wz FearT AET AIAT WY FHEY 4g N
gzt dq wAT A T¥ar) & wen 9
frzg s g g f6 gt 9T mEw
sTid lATA qE &7 & maMT wEw
g gaNfa A qaa 3 W& gz 5
ot 2 w&r o vvaara 7 g7% vk q772
A weam 3 e w®),
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& wifer wdo & qara gy ar, A 99
aw 9814 F3r %
“The Government of India does not
function as adviser to the Governor".

AT gETE |EIZ, AO ANW A O§
AT AT | T2 oqaATEHF D faEm &
#14 §, mF w14 N qgT AT TG § IAH
g% fag gox wsT gfr-neq & g
i FAar # 1 Afwa g AT qTEeT §
ar feey frags & weeafs & ggwfa
¥ tan geta vam &1 7 & a1 336 W
F oA gL AfFUIF gT AR E, AE-
Fifa® A% & IFX KT TIA FET AT
IAMAT AGAT 31 041 § A1 92 356 €T
F weAa UzAfq F AW AT We WS
aear & afsr A feafr # wgdT
Tz A 2 oF frafy ¥ 3z Tew
dfy-qem &1 g7 & F1gAT & AT g
fewfr § #2107 ATHFIT &Y AT & =747
2 famar aifres iR o @7 & 9fg &
A 27 zrra ® qt Afawrw 7 F 1§ Siw
At zm er g fr fasd wsaoEt 9w
geATear aqar # sfafrfeat &1 fagwn
T2 & ar A o oy #1 wR TeeE-
sfawe= #7 a1 A% T & M FET
it ol

afFr R Ay g g
a7 TST ¥ ATATES F1 gATE I AT TG
Ty At A FEa E fF g wAm
2y &Y 78 £ ma Awr  EArERfaE v
gaq 29 & ¥ fao &Y gg 98 W 8,
T Fma & fm g wr-wmm e g
Afer g agg g ¥ fo =7 wA At Wy
T A @t feow T e
g9 fam @ § Wi madT W armeTEr
afwwre 2 @ ¥ frag Tou-dfadea &
ft T 7 wd | AR ¥ ¥ aeg Awfay
1 @ o warw @ §1 w@lhn T
TR w2, AErATET ¥ §W 6 AR
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dAvarx 3t faft 7 fran 2 1 QAT A
fafreec &1 g 9 femr @1 @@, W%
T ¥ 77 AN, iAo & ggy e
AT STRAT § Rz Az Y waerk # A9
Fata | §amd fRazg srarg 5 9«
TAT {ILIE K AT 791 T 414 g4 &
34T A tAFT fro o faemew femr @
feafa 7z sewe “gf fs Mz aram
fag $aC zsT g8q w4t a7 17 wAF
qEF § TEAIEN 98 ENFT FT IF 9, A
qq F; FgArg 3 3 A AT fRFar aE
YT AT & 3AST A 7 A famra qf)
aar srfzo ar | Afws gar 77 A1 EA
I8 gENF A1 A1 gER q7 2 a7 famyq
TEIET 2, TAR! A1 w7z 7 mwst 2
AT A€ ATHT FT FwTA 75y 7 zafan
g:F § ¥ o2 g 7 "W gmT weHi
¥ 73z 377 =rzan g % A gru s
THAY g€ & GAFY AT ETT | WG A FI0
qre F, A9 A FIFIET GO LH q29
Iy A AFgA Ay A T AN 2,
afea 7o sma 3 e 7 A4 T s Al
STEATAAT ¥ q17 wryE A7 ¥4I fe 73
SETIT 979 21 1| q48 977 A1 3z f§ s
THTT  TAT ATLTNG AT AGT AiA-HEA
Fary & Foo maaT ovar § AYT gEI Az
fe w'fr madT 3 ¥ T AW m*—ﬂffr
# zeasyg fogr 2, mw merwIdt = At
Fgt 9T § wAET A%z FA T wfaw 0
¢ Tafan wez & ooz TREA w1 amw
TAMA A AT TN AR A 7
T g7 HI3qMEA 3 39 g a1 ;19 A1
FIATAT T FTGATAT AEq T Far faar
g agtqr, gAY & arg AT oW A
sga ¥ fe v 9 wrg Y TATORT
AN, AT TN AL gwZ @A, IR
# wzm wren g f5 w0 &\ gATAw
a7 T g afg &) wreEr fae oy & A
¥ wod gery & arL H 9wz AE ww

LCLIC
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THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVYAN) : Sir. I would just
like to give certain facts, There was no
occasion for me to give any information
because | found that facts were not before
me this morning. 1 can understand the
mood 7 the House, and I am very glad that
Shri Madhu Limaye, for change's sake, has
become constructive today.

AN HON MEMBER : He is always con-
structive.

SHRI'Y .B. CHAVAN : Thbe facts are
that as far as the prorogation of the House
is concerned the Governor told me—nornally
I would not huve talked to the Governor—
and 1 hope this hon. House will accept this
nosition.  (fntreuptions) You may laugh at
it.  You will be only laughing at yourself,
The point is that the Governor was in the
Rai Bhavan.  He was not keeping good
health yesterday.  He has developed some
fever. He has got some trouble. In the
morning the Chief Minister called on the
Governor and advised him in writing to
proroges the House and it was only on the
advice of the Chief Minister. . .

AN HON. MEMBER
Chiefl Minister ?

Who was the

SHRI Y.B. CHAVAN : . . the Governor
prorogued the House. That fact the Governor

told me and 1 am conveying this to the
hon  House. The Gaovernor has already
invited  Raju  of Sarangarh, Raja Naresh
Singh. . .

AN HON. MEMBER
Chandra Singh,

Raja Naresh

SHRI Y. B, CHAVAN : [ am faithfully
reporting what 1 have heard on the phone,
He had invited Raja Naresh Chandra Singh
to meet him to form the Government at 3
O'clock to-day.

Wl wrw  fapri wwds o gersy
ARITT, W9 97 WA WERRT ¥Y ArTwrY
&7 % fag wqaft & 8, 2z e &t
T g1 I ¥ I9-gew W ¥ ae
ZAIEIT a7 @A gt ¥ ot B3 IR quy @t
f& wamaet &1 wriaEi foa acg & fear
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[ oew fazrdy ararifY]

Tar 1 ST ¥8 13 A w11 2 fr gew
gt ¥ wemerr ¥ vz a1 fF mAved
&1 g9 F ifa, AfFT gz #59 &
9z gex 7 ¥ 37 f wavar i o
Taddz gAET- AT F1 ARAT AE FT aF40,
qyEFAT F1 A2 A FAT E, HT AL
a1 A1 e Afad, Tife za
TAAFT FAT  FT AATAA T GF F qH,
AfeT TrsgTr 7 @M A weAr IS
1T WREAAT K AIONT Y A1 FAOTE

MR. SPEAKCR 1 understand it, It
may not hie clear to you.  He has categori-
cally staled that at 3 O%lock Raja Naresh
Chandra Singh is being invited o form the
Government.  Am | eorrect 7

SHRI Y. B, CHAVAN : Yes.

MR. SPCAKER There are only two
facts. Forget aboul the prorogation  now,
1 am not mysell’ a  constitulional  lawyer to
say whether a dismissed Chiel Minister ¢an
ask the Governur  to prorogue the House.
The other fact which is more important and
which is the main  point is  that the new
leader elected has  been  inviled to form a
Governmeznt 1o-day at 3 O'clock, (Inferrapp
[ons)

SHRI S.M. BANERJEE : Mr. Speaker. .

MR. SPEAKER I do not think our
shouthing would have reached Bhopal now.,
Shri Banerjee shouts very well. Even his
voice cannot reach Bhopal.

SHRI S.M. BANERJEE
Chavan, Sir.

: Through Mr.

ot wza fagrdr AN FEw
q2r2g, TF A7 AT FAE L oqra AR
qw AT fAA0TT 1A F JAT ANA A
frd olr 9% w21 5 |07 AT AXGAT
& gAY | TITTA AAEE | war R e
WA F At & fre 277 & 377 @902
w7 & oy gt TAT | gEE 4F B
& w i ag quy fgamd & fag g @
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ooy gzt A w23 €, T
;T AT £ Frred &, gafan ¥ ow
7T farsare w1 q¥an o

SHRI KANWAR LAL GUPTA : ruse.—

MR. SPEAKER : I will not allow. The

hon. Member does not even care for his
leader. When he is talking everytime he
getls up,

SHR1 H.N. MUKERJEE (Calcutta

North-east) : Quite apart from these details,
the fact of the prorogation is there. Proroga-
tion of an Assembly by the Governor is a
very serious matter, with some implications.
Therefore, the seriousness  of the subject
under discussion remains unimpaired.  Whe-
ther X is called at 2 O'clock or Y is called
tomorrow  is a different proposition. The
fact is that the Governor has prorogued the
As.embly in circustances which this House as
the overall guardian of the working of par-
liamentary democracy in this country has got
to take into consideration.  Therefore, 1 sub-
mit that whatever effect the Home Minister’s
communication might have, this House is in
possession of this matter and  the discussion
should be proceeded with.

MR. SPEAKER
It is & constitutional

That is  what | said,
point whether a Chief
Minister who has resigned can advise the
Governor. | cannot give my opinion on it.
That can be discussed.  We have begun it
at 2 o'clock and we shall finish it at § o’clock
I will give 3 hours. The point whether the
head of a caretaker Government can advise
the Governor to prorogue the Assembly can
be discussed.

SHRI J.B. KRIPALANI (Guna) : On a
point of information, Sir, who was the Chiel
Minister who advised the Governor ?

MR. SPEAKER This can be raised in
the discussion. There cannot be two Chiel
Ministers at a time. There can be only one.
The Chief Minister who is heading the care-
taker Government continues to be Chiel
Minister till a new Chiel Minister is sworn
in.  He advised the Governor.

SHRI J.B. KRIPALAN] : Can the head
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of a care-taker Government advise the

Governor on an important issue 7
MR SPEAKER : That is exactly the
point to be discussed.

SHRI P.G. Sen (Purnea) : the Home
Minister has said that the Governor is going
to call the Raja at 3 o'clock. So. what is
there to be discussed ?

SHRI C.K. BHATTACHARYYA (Raj
ganj) : This motion seeks to disapprove of
the conduct of the Governor  of the ground
that he has not invited the Leade, of Oppo-
sition to form  a Government. The Home
Minister says, the Governor has called the
Leader ol the Opposition to form the Minis-

try.  What is the meaning of moving this
motion now? You give your ruling whether
this can at all come after what the Home
Minister has stated. 1 submit this motion
cannot come afler the IHome Minister's
statement.

SHRIMATI SARDA MUKERJIEE
(Ratnagiri) The situation over which the

opposition were exercised does not exist any
more.  Arc we going to have a debate on
constitutional technicalities in the House ?

MR. SPEAKER : The motion says :
*othe act of the Governor of Madhyva
Pradesh in not inviting immediately the
new leader of the S.V.D...."

Having taken up  the discussion, you
cannot stop it in between. The House can
discuss whether the head of a care-taker
Governor can advise the Governor. That is
why I reduced the time. It will not go on
for the whole day. |1 appeal to the hon.
members to be brief so that we may finigh
it by 5 O«<lock, Therc are some amend-
ments.

Motion moved :

“That this House disapproves the
unconstitutional act of the Governor of
Madhya Pradesh in not inviting immedi-
ately the new leader of the 5.V.D. to
form a Goveroment which only very re-
cently had proved its majority on the
floor of the Assembly.”

SHRI S.M. BANERIJEE : | beg to move

That at the end of the motion, the fol-
owing be added. namely :—
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remove the Governor” [§)]

SHRI K. LAKKAPPA (Tumkur) : T
beg to move

That at the end of the motion. the

following be added, namely :—

“and requests the President
the Governor of Madhya Pradesh™

to recall
(2)

SHRI NATH PAT (Rajapur) : I beg to
move

That at the end of the motion, the
following he added. namely : —

“and of prorogation of the State
Assembly and recommends to the Presi-
dent that the Governor should be recal-
led forthwith™ It

SHRI GEORGE FERNANDES (Bom-
bay South) ; I beg to move

That at the end of the motion, the
following be added, namely : —

“and recommends te the Council of
of Ministers to advise the President to
dismiss the Governor forthwith,"”

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : | beg to move

That at the end of the motion, the
following bc added, namely : —-

“and recomnends to the President to
dismiss the Governor at once." (5)

SHRI RANGA (Srikakulam) : Mr. Spea-
ker, Sir, there is nothing else to be expected
of the present Home Minister, It certainly
stands to his credit that he has brought the
institution of governorship into disrepute
and contempt. Some time ago, last time
when the Madhya Pradesh affair was being
discussed here, [ said that the Home Minister
was becoming the hangman of democracy.
Both go together in the light of what has
happened and what is happening today.

During those days we were not discussing
Governor at all because the Governors as
well as the Chief Ministers belonged to the
samc party, Another wvery strong reason
was that at that time the Home Minister as
well as the Prime Minister used o tahe
themselves more seriously as the custodians
of democracy and the Conssitution. They
used to try their best to behave as the
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trustees on behall of the people in order to
sce that these various institutions that have
come to be established by our Constitution
are helped to discharge their duties  and their
prestige was maintained.  All that has been
given the goby by the present Home Minister.

He siarted his career [rom Rajasthan, his
career of showinz disrespect, evertly  or cov-
rtly, to the Constitution and  brinzing down
this instituiion, which we thought at that
time—you were also  in the  Constitugnt
Assembly, Sir —would be Kkept as an august
institution, in to  disrespect, I necd not go
into all the details.  He tricd to allow the
same sort of game to be plaved in - Madhva
Pradesh. At that time also this House had
to intervenc in time and then it was that the
S.V.D. leader came to be invited 0 form the
Ministry.  Then also the House was

proroe-
gued. There is an evil genius there. 1 have
no objection to their continuing their  alfec-
tion for him because hz has  been  one of

their velerans both in the Opposition as well
as on their side. I'herefore they are very
much attached 1o him.  Bwt that should not
be a reason that thev should allow themselves
to be deflected from  their duties.

My hon, friend. Shri Kripalani  was ash-
ing, who is the Chiel Minister who has the
right to behave as the Chiefl Minister. Once
a Chiel Minister resigns he has  suppused to
perform one other duty a5 he takes leave of
the Governor,  This  ¢onvention  has come
from England. We have been irying to
observe i, There weee certain breaches,
All those breaches were due (o the had
advice of my hon. friend, Shri Chavan, His
one and only duty while taking leave is that
he could advise the Governor whom  to call
to take the wovath of  office  as the Chlef
Minister. 1t can be argued by some people
that he may give the advice but it is for the
Governor 1o accept it or not.  But the other
part of it is, how could he give that advice ?
He could give that advice only  on the basis
of certain  facts. One ol them would be to
name  the aceredited leader of the established
majority party in that  legiskuure if that s
already clear. 1 that has already happened,
he need not have any doubts at all, he can
give the advice and the Guovernor is expected
to honour that advice.

Beyond that, he has no other advice to
give, nn other power I exercise, except to
that extent that he s asked 10 be a Kind of
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care-taker ; therefore, for three days papers
for formal orders are put before him for his
signature ; nothing more. Now, here is my
hon. friend who volunteers the information,
cither by himself or threugh others, that it
is the retiring Chief Minister who had
advised the Governor to  prorogue the
Assembly. The Governor has no authority
at all, no moral sanction, to accept that
advice, 10 act upon that advice and to depend
upon that advice aad, to that exient, the
advice that hus been given o the Governor,
covertly or overtly as | have said advisedly,
was unwise, and unconstitutional.

My hon. friemd wrnis us to believe all
that he said and when some of us were not
inclined to put so mwuch faith in what ke
has said-—of course. we waere nol prepared to
Jdismiss what he has said outright —he said
vou can laugh as you like ; it is not that.
But  wy hon. friend caonot disclaim
the fact and the fact is that the Home
Minister, whenever necessary is in con-
lact with the Governor. May be, accor-
ding  to  the kind of constitutional
miarnsa the Home Minister is not supposed
to be in touch with the Governor at all, but
in actual practice the Home Minister is
penerally in touch with the Governor,

SHRI SURENDRANATH DWIVEDY :
I'he Governors are in touch with him,

SHRI RANGA Yes, the Governors
are also in touch  with the Home Minister.
How long can we go on deceiving ourselves
in this manner 7 How long can my bon.
Irietnd go on asking us “'Pleasc accept my
words™ 7 MNow, words they are ; quite
right-——word which is open, word which is
not vpen, word which is tied 1o the apron
strings of the Goverpor and *ic# versa, They
are words all right. But 1 am prepared to
acvept a word which is open, not a word
which is tied.

What we have to examine is this. Has
this Home Minister been behaving as a
irustee of this Constitution and not merely
as the Home Minister of a party-led govern-
ment 7 We want him to behave as a trustee
act as a trustee, rise far above the moment-
ary interest, good or bad, real or imagined :
because, he may imagine that something is
in the interest of the party but really speak-
ing it may opot be in the interest of the
party at all ; he may imagine the intergst of
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the party may be going this way or thal way.
but that may not come to be true. But he
should vise above those interests and then
look at those problems as a Home Minister
is expected to do. That is why the Home
Minister occupies a very special position in
this government. in any parliamentary
government for the matter of that.

But there is a Home Minister who has
not risen up to that standard at all. Fe has
been bringing it down and down and God
alone knows to what level he is going 1o
bring it down.

The whole of the opposition was enraged
and shocked with the information thal was
given 10 us this morming so suddenly and
I began 1o wonder what might be the
attitude of my Congress friends.  Not long
agn 1 was also one of them. For many
years | put up with many of their bad things,
as they are putting up today.,  Onc has got
to do it as part of party life : there were so
many good things that I put wn with those
had things.  Yet, there were occasions when
such bad things arc done by anv one of
their Ministers, we used 1o have  the courage
in those devs 1o rise in our seats and pro-
test against that, even when  Shri Jawaharlal
Nehru was  the Prime Minister.  So. 1 was
hoping azainst hope that there might be
some body among  them who would suddealy
et himsell stung by the prompting of
conscience  and  protest  against it 1S
because of that hope and that confidence also
that | dared this morning— Sir, you were
witness 1o it-—1o appeal 10 their conscience.
Is there any wonder at all, fortunately for
our democracy but  unfortunately for this
Home Minister and unforiumately for the
Governor, there was one member who rose :
but there were many many more also, sure
as anything beause 1 had previous experience
im that wav, who wanted (o get up.

SHRI D. N. TIWARY (Gopalganj) :
He is tie Secretary of the Congress party.

SHRI RANGA : That is why I say
there must have been many more. It happens
like that in any gathering. Those several
members were also stung by the injustice ol
it all, by the unfairness of it all, with the
shamelessness of what is happening that they
supported him spontaneously, even silently,
and yet even that silence was eloquent, so
much so that the Home Minister was
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prepared to respand 1o that silent vet
cloquent protest that was made in harmony
with Shri  Venkatasubbaiah's spoken word.
That is the way Parliament should function.
This Parliament has certainly functioned
today and | feel honoured to have been
witness to this wonderful exuberance and
exhibition of the conscience of this party as
well as of the whole of this Parliament.

But | cannot excuse myv hon. fricnd, the
Home Minister. He nods his head. He is
satistied with his power,  He does not seem
10 realise the seriousness of the hlunder that
he has committed. May be, because during
those days when we  were witness to similar
scenes  in this  House, exhilarating and
exciting, he did not hive the good lortune
to be present here or mayv be because he was
brought here in order 1o suve us from the
encmies abroad, he has tiken it into his head
that he should sce an caemy in every non-
Congressman in the who'v of India though
he has not  had  the strength to fight our
cnemies abroad., He scoms 10 be using the
unused  powers  thal  vore  given o Lim
against those non-Congre anen who may be
there. That is why he nas committed this
blunder.  Personally 1 “ike him very much.
That is where my trov e also comes and
that s the beauty o the parliamentary
system, Man to man he is one of the best
but as & Home Minister he is one of the
Therefore | would like him 10 take
For God's sake do  not touch
They are like the electric
instruments  which give  yoa shocks, They
are  vour instruments, it is  true, but treat
them careluliv, honourably, decently other-
wise they will smite you and will smite us
also,

worst.,
this warning,
these Guovernors.

SHERD C.C. DESAL  (Sabaskantha)
These Congress Governors are like snakes
im the grass.

SHRT RANGA What arc these
Governors 7 My hon. [riend has brought
this Governorship into the discussion. Wha

are these Governors 1o be 7 Are they 10 be
the nominees of the ministry which is in
power cvervwhere 7 1 am  not in favour of
it.  They ought also not to be the nominees
of this party in power. No ; it is dangerous.
Kindly imagine for yoursell. 1 need not
go into details. Therefore, from now on
at least see to it that these Governors are
not ex-Congressmen or prescn! Congressmen
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or Congress Ministers, because as my hon.
friend, Shri C. C. Desai, is suggesting, the
feeling is growing all over the country that
these Congress Governors are acting like
vipers or cobras in the grass ; you do not
know when they would hit you, poison you,
destroy you. Do not allow this feeling to
get the better ol our affection for the institu-
tion of Governorship. We want this
institution of Governorship.  Please do not
allow this atmosphere to grow to such an
extent that people do not want any institu-
tion of Governorship at all.  Please also
see that they are no longer chosen from
among Congress people alone.

Here is this gentleman, Shri K. C.
Reddy. He also is an old friend of mine.
We were together in the national struggle. 1
went to aid him in our struggle against the
Maharaja those days. He was also a labour
leader. He was the Chicf Minister of the
Statc and a Minister here over a long, long
time. He shouid have left much earlier,
but he would not, Then, in the end, anvhow,
they thought that they had found a very
good job for him, a very good responsibility
for him. | also fell happy because | thought
really that he would make an cxcellent
Governor in the light of all the experiences
that hie has had, even as a Chief Minister.
But now | pity that Gowvernor. [ am
extremely sorry for my hon. friend, Shri K.
C. Reddy, because he  has been turned into,
what should 1 sav, a letter without an
address.  He does not know where to go,
in which way to turn, whose advice he has
to seek, how to behave, whether to go to
sleep or whether to remain in bed.

He has been put in an  unenviable plight
of having to say to an  ex-Chief Minister, to
the chosen leader of the S.V.D., and also to
Rajmata that he cannot meet them., He is
a very chivalrous man. 1 have known him
so well. And my friend has robbed him
even of that chivalry with the resull  the
poor man had to send u message 1o Rajinala,
“1 cannot meet vou Mom.”™  What a shame,
Whaut a degradation to which the institution
of Guvernorship has  been  brought on the
advice, on the dictates, on the expressed or
un-expressed. spoken or  unspoken wishes of
my friend the Home Miuister. This is not
fair. Pleasc, for God sake, learn to deal
with Guovernors, honour them, treat them as
hy as dignitied people, and also

il
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help them to discharge their duties with
dignity. with decorum and becoming of the
Constitution and also of the State Govern-
ment,

SHRI P. VENKATASUBBALAH
(Nandyal) : Mr. Speaker, Sir, today, 1 would
like to make an appeal 10 this honourable
House that we are discussing a very impor-
tant constitutional issue that will help us in
preserving the parliamentary democracy in
our country. When this matter was brought
up in the House in the afternoon, 1 rose o
express the feelings of not only mysell but
of the party to which | belong. | echoed the
sentiments and the deep concern expressed
by members of my Party to which I belong.

SHRI RANGA : Very good.

SHRI P. VENKATASUBBAIAH : |
must congratulate  the Home Minister for
he has demonstraled that he is the Home
Minister who upholds the dignity of not only
this House but also upholds the parliamentary
democracy in this country when he  said, 1
am in the hands of the House. 1 would like
to be guided by this House.™

After all this, I am very much pained 1o
o hear from some hon. friends in trving to
cost aspersions on the Home Minister. That
has pained me much more than anything.
The Home Minister has stated categorically
that he has not sent any advice to the Go-
vernor and the Governor has  acted on  his
own according to  the circumstances pre-
vailing. But here, the Opposition parties,
in their ever-enthusiasm, are trying to secure
a debating point rather than disccussing
the  constitutional propriety involved in
this,

The whole matter, as Mr. Madhu Limaye
has correctly put it, is not the prorogation of

the Assembly, the propriety or otherwise
of it, whether the care-taker Chief Minister
has got a right to advise the Governor to
prorouge the Assembly-—it is not germane
at all to the present problem—but the pro-
blem is very simple.

SHRI1 J. B. KRIPALANI : May [ tell

you that that is the question ?
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SHRI P. VENKATASUBBAIAH : Please
allow me to speak. The whole point is
whether the Governor has acted in a consti-
tutional manner when he did not heed the
advice tendered by Mr. Govind Narain Singh
in calling upon Raja Naresh Chandra Singh
to swear him as the Chicf Minister as he has
been elected as the leader of the S, V. D.

This is the crux, this is the point, which,
in my opinion, has 1o be discussed  dispa-
ssionately in this House. As you said, we need
not now go into the point whether the care-
taker Chiel Minisiter has got a right 1o advise
the Governor.  In my mind, 1 strongly feel
that there should not have been  any occasion
to have a ceretaker Chiel Minister  at all.
That is the point under discussion. Therein
the constitutional propricty of the Governor
comes in.  That s the point, to put it in a
nutshell. A point was raised whether in this
matter the Home minister has got @ hand in
advisirg the Governor to act in this manner
or that manner. Under the Constitution, the
the Governor is appoitned by the President
and he has been enjoined under the Constitu-
tion 1o perform certain duties.  The  Opposi-
tion have imagined certain things which have
not taken place. and that, 1 am afraid, clouds
the entire issue. So. 1 would make an
appeal to the hon. members. cspecially to the
Mover of this motion, that bringing this sort
of a motion is not  very  appropriate o this
very important occasion when we are holding
this discussion. So, this is the point. There
has been an instance : when vou laid down
your office as the Chief Minister of Andhra
Pradesh, you advised the Governor to swear
in Shri Brahmananda Reddy as the Chief
Minister though Shri Brahmananda Reddy
had not been clected by the party members

then. So, this point has to be borne in mind
when we discuss this situation which has
arisen in Madhya Pradesh. Shribrahma-

nanda Reddy became the Chiel Minister and
you continued to be the Leader of the Con-
gress Legislature Party for some time, This
is the point which T want to bring home to
the hon. members here, whether in this res-
pect the Governor has acted in a manner
that is in accordance with the Constitution.
With deep regret T have to say that there has
been an impropriety on the part of the
Governor. About the other matters that
follow, these are things on which 1 am not in

position to say anything since I am oeither
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a4 Constitutional expert nor & lawyer;
1 do  not know anything  about
constitutional proprieties, whether the care-

taker Chiel Minister has got a right to advise
the Governor 1o prorogue the Assembly.
Here the only point is this that, whatever
may by the political complexions in this cou-
ntry . (fngep-upr on) it is the duty of every
one of us who believes in Parliamentary
democracy to uphold the Constitution and the
Parliamentary democracy, and 1he party
aftiliations should not come in our way.
‘This is the point which | wanted to impress
on the House, | would like 1o say this.
I am not tendering any advice to the Opposi-
tion because 1 am not competent to do that,
but 1 would also appeal to the Opposition
that they should also realise that some of
those acts or some of those things that have

been done by their partics in - power  should
also be in consonance with  the provisions
of the Constitution. 1 would feel very

happy il any one of thuse Opposition members
gets up on that occassion and criticises  their
Ministrv's or  their Govermment’s  action; 1
would be onlv too happy on that day and |
would congratulate them. [In fact, | congra-
tulate them in advance in the hope t(hat they
will do so.  Ewvery one of us should try our
best to uphold  the Parliamentary  democracy

in this country,

SHRI §. KANDAPPAN (Mettur) : In
cffect, the on. Member, Shri P. - Venkatasu-
bbaiah. is supporting the Motion.

st wneAg crr WAt (NarA)

oETd A, deg o §dm & qrAAg
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aw gut £ fogl D Al & weaw
aug M T AT TrIEArAl F qreTm &
art % g uza & aviz g€ B WY wme-
qrz zare WAy g7 9N ¥ oY w2 b
fr ga 7 ¥ ooz 347 A oY
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fe=y gravm «i vAegTA & Y-
are w1 g1, Wi qura ¥ vyEgrA v g7,
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gareqer wERT, wrar 160 fasga
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erfiaiiz F1 Y sFas4r A7 4% § 142
spgeqr wafan A7t ¢ f& %=z g1 w41
MAazafF M7 A AT E @i
F4 FAT &
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719 7g AT 3 fE& @A ®WT 9T
TSN & HTHC R ¥ T 9q ARH
el 9T gy At &, T U g o wg
frz1 w70 & fr ag smg A AT @ &,
T ¥R RN fwar @ ocafedw @
fear # | zafrds & a1 N w7 T FT
77 #fawra & wrare 9 @Y g arfgn
7. agT wraws & gafau & gowr
AT £ 8 F1T Afaar agar g fe eded
Ty | o fanig faar ar #ar ag faga
it 7FAT 1 FA4 FT frar qgr @
217 gawsr w7 fRar aar ur fE & qaer
adez Y qrg 77 1 afz gz wex ag
fear A1 & sraar awmar g f& wra 160
1 7477 41 fAsam & 9 98 wew
T wEET F amd gy o) qfifeafy
o1 7T AL 2 Sic fag 7 f5 oma) f1f
qe37 T2 Bt At

fr aq foardfy waqreaaaigar |
Aq#d wararfy amar seadgarg o

% @M TsAagra REmy gdem
irrafy w2Yan €Y 9t &N a1 wrafae
urr fafrezes st # & g7wt o seng
A ¥ g1 gew wef 3R A adig 2§,
FTR AR Y ew WA w1 gy
frr 2 7z gfag & oY ofwd wFER
* 0 fama g, A% fee fagr £

g ¥77wT AN 5T AAW O}
a7 fasm war 19 A A A7 dmiww
myAdz FT oTAE o wAr ) Afes ow
faura 7w aig @ afe Afm &1 9w i
FgwT 71, Afa7 7 @ Aar 37 fAar @
AT 9z 39T F o1 w7 geqare ¥ favd)
#1 71 fr 93 782 341 &, @79 W9 @q
feriea A1 AT 17 F Wz o wwr
TATIET TAFET eAriaT g awAr & 1 Qar
AN AT Y fawA awr & qegy
gz & A frar 2 a7 A & e §
A0 44T 99 7 F A%, vafew g% AEr
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[sfr srremra T Wi )
2 f& 3% faarr g A wafnr &7
frqr &, wasd wcfrar 2 Fx faume
ar A8 2 A7 Farrer wxAdz Y
¥ g & w2 afF w3 fm
9T A1 B, WF FAN AAT AGAT ATV
qrdf F7 @rg A7 F fAw qa1T 2 07 GRT
# gawt 7194 7 e AT ag w0 0w
& frgfa #1 gogmT 77 120 ¢, AT A
21

=i qaT gz g @ fF usand
T o7 eqreer A A3 31 Freg Wl
¥z aw ¥ Wemd avgad g 2 5 UsT-
qret w1 TATEEq AE) AN F AMG S AT
a1 war & 1 2z Hedt At mmr 2oz
qiesd FY & a7 20

SHRI M. L. SONDHI The Home
Minister has sent some miracle medicine ?

st g e s . oA mfsr
gzarg 7 &, wawl gfer § v ga &
A1 A2AT ¢ f6 wmare A1 fagfa &
fag aiai & oa gwra fedy g, S
fan n® dogea w19 fam gt =y
fag o fafy fatraw gi, adf=a @aEa F
qF gt 71 agr sg&® AwfE g
7g wiifaa@ Arg 2% F arg-ard uegafy
1 uegafd ws A1 FE qqr fau
AT T FE * A1 A WY AATE T oAwAr
g

= ¥ & wzAv 1z § fF wer wAw
& AT HAET A OF AT AR Afew
N a7 wAEAfrE w0 fRar 2,
A%y Taw fan geea wifvw gamr am
T o gears R faemr oY B 3 9w
fear &, 391 & 729 8 7997 F@T |

MR. DEPUTY-SPFAKFR : Now, Shri-

mati Sharda Mukerjee. | would now request
hon, Members to take not more than ten
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minutes. We have hardly | hour and 45
minutes more left.
SHRI SEZHIYAN (Kumbakonam)
We can extend it till 6 p. m.
MR. DEPUTY-SPEAKER There

will be no extension.

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) :  As | said earlier, in view of
the developments which the Home Minister
has made known to the House, this dcbate
seems rather more academice than real,
because the situation has changed. Of course,
it may be of some help so far as the Opposi-
tion Members are concerned for future
guidance.

1 think that it is just as well (o remember
that in essence, in the final analvsis, the
responsibility  of the government of this
country rests unguestionably on the Central
Government. Can it be demied that the
Governor holds office at the pleasure of the
President and that he has  certain  responsi-
bilities to  fulfil, which responsibilities he
derives under direction from the President ?
Is it the suggestion ol hon. Members that the
Governor is just passive agent ? Is that the
suggestion of hon, Members ? When an
unusual situation develops, when the con-
stitutional  machinery breaks down, the
Governor does assume discretionary powers
which are provided by our Constitution. And
what is more ? The  Constitution also lays
down that his actions cannot be questioned.

We are having a federation in our
country. If hon. Members question this
federation itself, then I can understand their
objection. But as long as we have a federa-
tion and the responsibility for the internal
and external security of this country rests

upon the Central Goveroment, it is no use
saying .. ...
SHRI M. L. SONDHI : Is the Indian

border in Madhya Pradesh ° I thought that it
was in NEFA, Ladakh etc.

SHRIMATI SHARDA MUKERJEE :
| referred to internal security also. A law
and order situation can arise anywhere, and
it can arise even in  Madhva Pradesh.
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SHRI RABI RAY (Puri) : Law and
order is a State subject.

SHRIMATI SHARDA MUKERIJEE
The final responsibility for internal security
does rest upon the Central Government. If
my hon, friends cxpect the Central Govern-
ment to absolve itsell of that responsibility,
then they will be the first to get ap and
accuse the Central Government of not carry-
ing out that responsibility.

AN HON. MFMBER : Law and order
is a Statc subject.

SHRIMATI SHARDA MUKERIEE :
I understand that.  When there is a break-
down of the constitutional machinery, what
do they expect the Ceontral Government to
do 7

A situation has arisen where, according
10 the information that we have reccived
from the Newpapers, certain Members had
defecied from the SVD. (interruptions: My
hon. friends opposite may probably know
better who has defected and who has not.
We get our information only from the news-
papers. Therefore, a certain constitutional
siluation had developed.  Without having
the patience to wail and see what was going
to happen. thev imuediately got up and said
that the Governor had not acted rightly and
that the Central Government had unnecessa-
rily intervened. Should they not have had
the patience to wait and sec how the situation
was developing 7 Are we in a position, sitting
here, to know what situation prevails in
Madhya Pradesh, how many people have
defected, how many people are likely to
defect and what constitutional situation has
developed 7 How are we to determine
this ?

So, the Home Minister said that there
was no poiot in rushing with that and that
meanwhile he would get some information
and share it with the House, but the hon.
Members were woot prepared for that but
they wanted the debate tostart at 2 p. m,
anc.l we have seen that this debate has proved
premature. That is my oaly submission

SHRI NATH PAI It has saved s
from a debacle of democracy.

SHRI KANWAR LAL GUPTA (Delhi
Sidyry @ 1 have just received a telephone
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message from Bhopal that he has not been
invited for taking the oath,

MR. DEPUTY-SPEAKER : The Home
Minister has given us an  assurance.
CHterrkprions)

Y waTATY v A g q-
aoft s & e wor &, 9 i &
F oA § g1 &1 R qATar w4y @ fw
TIAT ATFATE &1 FTH G T HqT TAFC
§ fre & fam garar war 20 Sl
fafaedt aardt @ st stw FHt 2, =w
TRt gaar A 2z A ofr 3 ww
ATE 5 AT A KT §AG qAT4T 4T | WA
A awsT | fame grmr & (| &Y
g gam @Y ¢ 5 9@ ae-ifer &
farm gamar war &)

SHRL Y.B. CHAVAN : I would like the
hon. Member to understand what I said.
I still want to say it again. I said that the
Governor had invited Raja Naresh Chandra
Singh and when he comes to see him, he is
poing to ask him to form the Government.
I did not say that there was going to he
swearing in at 3 O'clock.

o wrve® g - A fafrey aww
a a7 ax %1 797 feqr 91 QR w4 ;A
7 &7 a9 faaz @y 71 §, Ffwq oar

ATGTE & WG Fq A £ gwar af 2
78 #t qug w1 § 7 72T wy Ay fea
AT A

MR. DEPUTY-SPEAKER : The Home

Minister has made it clear that he will be
invited and then he will be asked to form
the Government. Now it is not fair.

“igterruptiong

SHRI SURENDRANATH DWIVEDY :
Our friends should not be perturbed, because
already there are  demands for the recall of
the Governor, and once the Home Minister
said that he was seeing the Governor at
3 0" clock when he would be asked to form
the Government, we should wait.
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MR. DEPUTY-SPEAKER : Mr. Dwi-
vedy, the Home Miaister has clarified the

position. His message was, as | have under-
stood him, that he would be invited and
later on, he would be asked to form the
Government.

Shrimati Sharda Mukerjee, you please
conclude. 7t terrnupiiong)

SHRI SEZHIYAN Mr. Deputy
Speaker, I rise on a point of order. If you
go through the record, when the Speaker
was here .. ivrerrnpiions

MR. DEPUTY-SPEAKER : 1 know, I
was here.

SHRI1 SHEO NARAIN : Sir, | also rise
on a point of order.

MR. DEPUTY-SPEAKER : Mr. Sheo

Narain, 1 shall listen to you. (intcrsuptions)

SHRI SEZHIYAN : It
the record, the hon. Speaker made it clear
that the situation had changed and that at
3 0 clock the new S.V.D. leader would be
asked to form the Government, (faferruptions)
Now, please ask him to honour the word
that has been given to this house.

you go through

MR. DEPUTY-SPEAKER : Have some

patience.  Let the debate goon till 50O
clock.  Please wait.

SHR1 M.L. SONDHI Bul let it be
clarified.

MR. DEPUTY-SPEAKER : He bas

clarified it.

SHRI M.L. SONDIII : We must develop
somn: procedure. It is now 3.20 p.ro. but
still we do not know the correct position.
The other day it so happened that at the
time of the Budget Spesch the hon. Prime
Minister came five minutes late. What is
all this ?

st fr qromw : ITeR wEaw,
T N TG W% qEFT 2| w3 7g faw-
w4 € g YA . AV 4T XF ® TN
Frar wry | oo  BYw fafhezT qrga A
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HATHT |

MR. DEPUTY-SPEAKER So [far,
every hon. Member of this House has said
about it. And once the 1lome Minister has
given some information with a full sense of
authority and responsibility, 1 think that we
must be guided by that. Let there be no
more questions raised on it.

SHRI1 J. B. KRIPALANI : The time
3 O clock is not relevant. At 3 0" clock,
the Governor might have fallen ill. So, let

us wait. You are very impatient,

SHRI 8. KUNDU  (Balasore) : It does
not matter; the time is immaterial. The
feeling which we want 10 convey to you is
that this House is concerned over this matter.
I request you to ask the Home Minister to
come again with some additional information
at 4 O'clock or 4.30 and say if the Governor
has called a meeting and whether is going to
be a swearing in ceremony tomorrow.

MR. DEPUTY-SPEAKFR : We have
vet sometime till § O'clock. Let us proceed
with the debate now  ([aterrnptions).

SHRI HN. MUKERJEE : We can only
give consideration to some maller on record,
a communication which can be creditably
conveyed to the House. What the Home
Minister said is something which is to be
laken as conveyed authoritatively. Some of
us miay or may not have got telephone mes-
sages but we cannot ask the entire House to
accept it. Therefore, if creditable informa-
tion is forthcoming, it is really the duty of
the Gowernment to give it. Let us not try
to hold up the proceedings of the House...
(taferriiptionsg;

= GIINR T IITEAN AANET,
& mrafty axeq ¥ tfamrs 98 w7 g
& oft o1 73w #1 ow w2 B o (swawT)

SHRI M.L. SONDHI : We have heared
other Members; he must be heard.

Wt waTew W ow g
AR A gR g Ay & 7 ¥
Mﬂirwtw_mgﬂglwﬁg%
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WY ¥5 fewzz frqr, & 99 # 93 72
AT AEAL § 1 (FHwem)

&t forar Ao ;g 3 g2 ¥ aad-
¥z £ 77 § #r€ waTq A7 @y e
o frasqd & um # @) qaddz S ATE
¥ qT faar @y

st WITITH YA © ITEAA AT

MR. DEPUTY-SPEAKER Please re-
sume your seat, 1 had ruled yesterday when
this point was raised by Mr. Limaye that
this House will not be guided by messages
received by private Members. [ do not
want 1o allow anybody to raise a poini of
order on the basis of some private informa-
tion .. fnterruptions .

St WATH(A oS AT WEIEA,
Toft w17 7GR gAY T F2A K TAIGT

Afraram ghaw @ ¥z dF
AT E
SHRI M.L. SONDHI : If the statement

is incorrect, how can you allow it ? The
House was being misled. It is more than 3
O’clock now.

MR. DEPUTY-SPEAKER : The procee-
dings of the House should not be held up
like this if you want to communicate some
privale information. Mrs. Mukerjee.

SHRIMATI SHARDA MUKERIEE : It
has been our sad experience in the past that
when our colleagues have been busy making
ministries, we have had peace in the House.
If this is an indication of what is happening
there, 1 say that the constitutional machinery
has broken down and we see evidence of it.
We have never had peace in the House when
they were not busy in the State . ([arcreup-
trons’. | was saying that the oonstitutfonal
mechinery seems to  have broken down and
in those circumstances the Qovernor had to
use the discretionary powers given to him
wnder the Comstitution.  They whould hear
me patiently. It is easy to form & Govern-
ment but dificult v keep it. It is very
difficult 1o keep a Govermment: it is very
easy to form a QGowernment. ff you have
not ot the petience to wait for 24 hours,

10 (SAKA' and Ministre Formation M6
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how will you have patience to run a Grvern-
ment ?

Sir, may 1 read out,
what the discretionary powers of
Governor entail 7 ([nterruptions).

as the last thing,
the

MR. DEPUTY-SPEAKER Order,
order. Please conclude. The hon. lady
Member should address the Chair.

SHRIMATI SHARDA MUKERIJEE
Let me quote :

*...the decision of the Governor in
his  discretion shall be final, and the
validity of anything done by the Governor
shall not  be called in question on the
ground thal he ought or ought not to
have acted in his discretion.™
It is the submission of my hon. friends

that the Governor should not have proro-
gued the Assembly. | ask you, how we are
in a position to be ablc 1o say whether the
Governor should or should not have done
it, apart from the fact that constitutionally
he enjoys the right to prorogue the Assembly,
because (fnterriptions).

MR. DEPUTY-SPIAKER
order  Please conclude,

Order,

SHRIMATI SHARDA MUKERJEE :
he can decide whether the constitutional
machinéry has broken down. Even the
reports we have had in the papers have given
us enough evidence that the majority held by
Mr. G N. Singh was not the same, and thcre-
fore, a certain situation had arisen. [If my
hon. friends in the Opposition could have
waited for a day or two, maybe the situation
would have become clarified and people
could have argued on a better basis. Today,
we do not know what we arc arguing about.

SHRI J.B. KRIPALANI : Sir, even the
Home Minister did not say that the Consti-
tution there had broken down. There was a
Government which was the care-taker govern-
ment. Therefore, the Constitution had not
broken down.

MR. DEPUTY-SPEAKER :
yan,

Shri Sezhi-

SHRI SEZHTYAN (Kumbakonam) : Sir,
1 rise to support the motion brought forward
by my friend, Shri Madhu Limaye. 1 see
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[Shri Sezhiyan]

that the hon, Members in the House here
irrespective of their party affiliations unani-
mously agree with the concern that has been
shown by a section of the Members here. |
do not want to use this occasion 1o cast any
aspersion on any Minister.  This is an occa-
sion to show our protest against the anti-
democratic measures that are being taken,
and to protest against the autocratic way in
which the Governor has bebaved in  Madhya
Pradesh. ‘Therefore, nobody needs to have
any qualms that they are being singled out.

Here, by 4 whole procedure, an office
has been brought to ridicule for the past two
years especially. After the general election
the Congress found itself in a minority, and
ousted from the pedestal of power in many
States whercas the Centre continued to be
controlled by the Congress. In the States
where the power went to the non-Congress
parties, the office of the Governor was used
unscrupulously to topple down the various
Ministries thal have been set up there.

The anthentic message that we have
received so far about the happenings in
Madhya Pradesh is from a PTI news agency
at about 1 O'clock, which reads like this :

“The MP Assembly was prorogusd
today under orders of the Governor. As
soon as the House, now in budget session
met at 11 a.m. the Speaker, Mr. K.P.
Pande, shid that he had received a mes-
sage from the Governor to prorogue the
Assembly under slection 174 (2A) of the
Constitution. The

announcement was
greeted with shouts of  “shame, shame’,
‘Rajyapal Moradabad® from S.V.D.
Benches™.

The next sentence is even more revealing :

“There were
Congress Benches™.

counter-shouts  from

While | appreciate the concern shown by
the Congress Members  here  in Parliament,
1 am sorry 10 note that the same sentiments
and the same concern have not been expres-
sed or felt by their partymen in the State of
Madhya Pradesh.

I do not like the word *prorogue’ itself.
It is in the Constitution. As a layman—I
am not a constitutional expert—when I read
the word ‘prorogue’ sometimes it looks like
Y, emtogue’.  Curerruption )
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SHRIMATI SHARDA MUKERIJEE
It is unparliamentary.  ([nrerrutions:

SHRI SEZHIYAN : When the Cons-
titution of this country was framed by our
founding fathers in the vear 1948-49, when
the office of Governor was discussed in the
Constituent Assemblv, even then Members of
standing like Dr. Kher, Shri  Biswanath Das
and Pandit Kunzru  expressed grave doubts
about the office of Governor and  how it was
going 1o fare in  the future. Here I can
quote Shri Biswanath Das. He was the
Chief Minister of Orissa and he wasa
Member of the Constituent Assembly at
that time. He said :

“In the provinces you are going to

have democracy from toc to neck and
autocracy at the head. 1 would have
cited how  the Governor who was an

agent of British imperialism has all along
been allempting to  smash my party.
What was being done by the Governor
under British imperialism may also be
repeated.™

These are the words  expressed by Shri
liswanath Das. a leadine Congressman, on
30th  Sepiember, 1949 in the Constituent
Assembly. About 20 vyears have passed.
What lLic feared under the British imperia-
lism has come too true. And another impera-
lism is here.

Different standards are adopted in different
States. The oflive of Governor has been
chosen in some Stales to adjourn the Assem-
bly, in some States 10 dissolve the Assembly,
in some States to Jdismiss the Ministry and
in some States to topple the Ministry. The
very first act the Present Government under
Mrs. Indira Gandhi, did, was to approve the
action of the Governor of Rajasthan to
suspend the Assemblv. Al that time the
Congress was not returned in  majority in
Rajasthan. There the Assembly was sus-
pended till better times were available to
usher in a Congress Government. A week
later in Pondicherry, where there was a
Congress Government tottering, the Assembly -
was adjourned. Now we know what the
people’s verdict is. In the recent genral
election, there, the Congress has been  defea-
led and the DMK Government has come.
(Jmagresiprions). in leynna the Governor
simply dissolved the Assembly. In the
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Report he sent to the President, he has

stated :

“Rao Birendr. Singh still commands a
majority of 40 members in an effective
House of 78.™

Though the Chief Minister had the

majority on  his side. still the Governor
dissolved the Assembly.
We know oo well what  happened in

West Bengal. The Ministry was unceremon-
iously dismissed. This the office of the Gover-

nor has been  brought to  disrepute by in-
discriminetc use of some  constitutional
lacunac or other.

The second point s the practice ol
appointing  Governors. Persons whe  are

defeated at the polls, and disgruntled Gong-
ressmen are  chosen for this high office. 1T he
is a leading Congressman, if he is clected,
he becomes 4 Minister, il he is defeated he
is clevaled to the post of Governor.  The
office of Governor 15 not a sanatorium for
sick persons. It is not an  asylum. probably
the Governor of Madhya pradesh is sick of
every thing that is happening under Lhe aegis
of the Congress regime. 1 appeal to  the
Congressmien to view  this  dispassionately.
Today they may be in power al
the Centre  and non-Congress parties  in
power insome Stales. Tomorrow, il some
non-Congress party  comes Lo power atl
the centire will, the Congressmen relish it if
the office of Covernor is utilised to topple
its Governments in a State ?

1 am told today is the Home Minister's
birthday. I want him to give a real birthday
present to  the people. Once Tilak said,
Swaraj is my birth-right. Al least on his
birthday, let the Home Minister say that
democracy will be his birthday gift to the
country. Democracy should be saved not
only in form but in spirit. Il they evolve
a democracy with such Governors, it will not
be a democracy but it will be am autocracy
perpetrated by pro-roguing Governors in  this
country.

it wfngew (A1EA) o IuTSAe
wEEd, 9g St gqarfs e mar fear
TaT 3, WE avw § & qrowt oF qOAt
arz fasrar sizaT g 1 o Y o dYo fam
@y fufaezz ¥, 99 o= @it &g +1 qar
2 fs few atg @ Wrar & s fedimd

mM. P M)

AT FT &, AN WY AZET H g WY
araTT 4 fagrar qar a1« 9w EwWag A
€ro dYo faw & 15 fafreet & wfiw
¥ AT ATATE T QoY fF wEay
F1 Wi FT faar g« § 998 wEAT 41
afes gmrdt a19w Fage ¥ Am SR
wza3 AEl 9 Fri-wwrve 99 7w fow
A T w71 fF w9 a8 vEaEw atow &
Aifaa, sqifF srs feferey £ agd9T
AT 24 T AT Z ) 9F FAC TAAT
% fafaeex ¥ @19 mraar @, ar oft
ZRIR WO & A0 0FUA F7F § W
AAT HIAAT & A W nAOA F@ § ) 94-
AT AT A gg  fomr vy a1, g
§9 tzsar a9 azr-—agT Tz gavg fwar,
afea v fafreze & @ g0z 4, saR
3547 wra fran, A1 i agy qRr faear
TEL T® e § amAr =rfed fe Site
fafazzz & s gz A1, g fow fagm @
&, FAT AFAZ F41 47 1 A7 4 A1EH
7 fF gt w1 9w fear a,..

=11 ﬂw; h-!} : FW(’}‘:' Tz ﬂ ¢

Wit nin qawm N fafiee 7

it v fowmg N fafree st & 7
*at wfm gaa : mifasz aroam fag ?
=ty frwa @z Atzz g ¥

st nfar grw : 3z ofezy e fafa-
g7 4 A7 fafzerr wa gr @A o
gz & 4t fx g g € 9w T
& far W w7 ffanr

st 7y fawg : afeT gak oz g
&q1 ®21 91 7

ot sifet guo OwT A wafac
w21 a1 f& A @iy & A FfeE

FEY 41 1 mifarz Mumo feg wgw € fw
IT% §9q (gur wig arfe ¥ w9d 91-
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[# arfr )
fedY qar & 1 zrAife & 2@ g0 /AR
3, ke mrza w v A Fvar Wiz
ar, ¥few fee o weElA fafrezy T
meateR # grar AT TEE AT 97
AT & I E |

graife Twd FTF T AT TEAA
gar & —awia 4z gur & f3 3w aw
faat ar AT 3T w9y AT Arg-Arg
fadr | Af fag g A AT JIAOAE
®t &wa fzar war, g A TN H A
zafen fasars a4 & fF & ssr &
Aegr oy 7 #, wfy =T fra qgw wiga
# wiAr 9igd @, A /EA 937 FAA A
AR IT UT G, 9 97 AT FLA—A
Mfg-z T faz Ad # @ 7 2
same & Wi aAd &1 Mg araam
faz 1 & aga &7z Fzr aAr, WA A
fea w171 2, FAFT nF FXW Az o1 & fr
FAEE & AT AA IT 9T TIFA ATIGT
FTq &, TgAY 9121 & whArAAr F q7E7 A
a1 A 4, agr £ wegfaez qff 7 A
gfaz *1 gz & fzar ar g 7z 21 ar
f ag T2 § | 21 § UF w7 HIe7
# w1 5 wifass aroaw fag & 40 7=
gy fazar st ®1 2 far Y 398 Saar
¢ foar 1 agi § S S TR AT
7, faa® s1wg ara gg faa w@an ) gA
fra g® mfesz aruag feg 7 @ a1l
fawam agY 21 f6T Y aaAT R 3AAY
ata Wi &, a1 & gasar g 5 A oF
gharfas 10 fear @ oY 9% for azf
TR e Ccich L

SHRI H. N. MUKERJEE (Calcutta
MNorth East) @ Mr. Deputy-Speaker, Sir,
in spite of certain irrelevances having crept
into our discussion this afternoon [ am
happy we are having this debate because it
underlines some important aspects of the

role of this House in regard to our duty of
safeguarding the (undamental aspects of
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parliamentary functioning in this country.

As far as | am concerned, [ am not too
exaggeratedly enthusiastic about the parlia-
mentary system I belong to a movement
which believes, and 1 think believes, with
truth, that force is the midwife at the time
of the birth of thc new society which is
yearning to be born out of the body of the
old. But we are ready and willing, and in
the changed circumstances of the world today
it is important for us to give a trial to
parliamentary democracy if it can deliver the
goods.

It is, therefore, rather significant that
damage to  parliamentary democracy, by
which they swear not [.is being done deli-
berately and in a sustained fashion in this
counlry, und there an open invitation is
being given by this Government to the
people of this country to go out into the
barricades. If that happens some of us
might not be too unhappy, but we feel
that there are conditions today where we
can go ahead, but the responsibility for
failure of parliamentary democracy would
rest on the shoulders of those who are today
treating with impunily the principles of
parliamentary (unctioning.

1 had occasion in this House I think it
was last year, to say one thing which I wish
to repeat, that 1 would rather be overtaken
by the bandits of Chambal Valley than by
the political operators of Madhya Pradesh.
1 have no particular love for the political
personalities involved on either side in the
game which seems to be going on in Madhya
Pradesh, but certain very basic principles, as
Mr. Speaker said so significantly, are involved
in the debate that we are having today, and
that is why 1 wish the House to give this
matter the attention that it deserves.

On this occasion we have found that the
Central Government is utilising en office
supposed to be non-partisan for its own
purpose. The Central Government leamn
nothing and forget nothing. They have not
learnt from what they have experienced in
West Bengal into the details of which 1 need
not go. But they learn nothing and they
forget nothing. The other day we had the
delectable pleasure of listening to the Home
Minister saying that it was not his business
to advise Gowvernors. [ applauded that
seatiment. 1| hope and trust that the spirit
of that stalement is observed.
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But we know now Governors behave.
It is not a secret, it is public property, when
Governors come 1o Delhi who they go to
hob-nob with. We know how Governors'
conferences ase held in Rashtrapathi Bhavan
and who else go there. There is no need
to talk about this bunkum Central Gaovern-
ment having nothing to do with Governors.
The Central Government is abusing its
position in regard to Governors and employ-
ing them for its own nefarious politibal
partisan purposcs and the most  egregious
example of that conduct has come in the
case of Madhya Pradesh,

I happen 1o have known our friend, the
present Gowernor of Madhya Pradesh, since
1952 and 1 think whoever knows Shri K. C.
Reddy knows also that this very dignified
and diffident gentleman would normally not
act decisively of his own, particilarly in the
situation, physicallv and otherwise, that he
is in at the present moment. In this case, 1

have no doubt whatever that he has done
whatever he has donc on the advise of the
Home Minister. | cannot  possibly disabuse

my mind of the suspicion in this regard.
And what has happened 7 What has
happened is that in Modhva Pradesh the
leader of the majority  party, who had becn
the Chief Minister, he has resigned and he
continues as a carc-taker Chiel Minister. Tt
is on record—nobody denies it --that he had
advised the Governor to call the other man
Raja Naresh Chandra Singh or somebody.
who had been clected democratically 1
presume, as the leader of that party ; that
was his advice.  There is no statement, no
hint of a suggestion in that statement, that
that was not the advice given by the Chiel
Minister to the Governor. Mow it is said
that he had given an alternative plece of
advice, which was that he might prorogue
the Assembly. 1 do not know, [ have
never seen, as far as | remember, Shri G. N.
Singh's face, nor do 1 wish to do so, but |
cannot understand this. The Chief Ministcr
who continues as a care-taker person,
cannot possibly have any right to advise
prorogation when the Assembly is in session.
We could understand a courageous Chief
Minieter advising the Governor to dissolve
the Assembly and go to the electorate ; we
could understand it. That is principled
parliamentary conduct and if we are going
to work the parliamentary system it is better
that we take recourse to principled conduct.
But this particular person, Shri Slngh’ says,
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accoraing to them, **I glve you an altermative
piece of advice, which is that you prorogue
the Assembly.”” And he does it in what
circumstances ? 1 circumstances when the
gentleman who was mentioned by Shri
Shashi Blushan, Shri D. P. Mishra, was in
the ofliig, was waiting, not behind the scene
but fairly on the centre of the stage, when
e was there right on the map : he wanted
10 come back, he wanted to perform some
particular political perambulations and all
sorts of corrupt practices and that sort of
thing, and it is in these circumslances that
we arc told that, on the advice of the Chief
Minister, which was an alternative advice,
the Governor has prorogued the Assembly.
This is the most extraordinary proceeding
which cannot be accepted, which cannot be
counlenanced.

This brings into focus a matier which
was brought by my hon. friend, Shri Sezhiyan
about the position of the Governor in the
Constitution. There is no doubt whatso-
ever about it that the makers of the Constitu-
tion wanted a dingnified office, wanted an
attractive  white-elephant  office, wanted a
non-part'san person 1o be put there, more
ornamental decoration of the
set-up.  But now the office
is being used as an instru
ment  of centrul authority.  Whether in
West  Bengal, or in Bihar, or in Uttar
Pradesh, or in Punjab or in Madhya Pradesh,
or wherever the Congress Government have
any opportunity of doing so, they are using
the office of the Governor as an instrument
of Central authority. 1 could understand
the Governor being used as a channel of
communication. The  Governor reports
to the President regarding the circumstances
which ought to be known to the Centre. I do
not mind the Home Minister, as the person
who is the real power behind the throne of
the President getting to know what is the state
of affairs in Madhya Pradesh, or Assam, or
any other State for that matter, through the
Governor. It is their responsibility and
their duty and that is why the Governor is a -
link, but then he works in a non-partisan
fashion and it is in that way alone that the
Governor can work.

or less as an
parlinmentary
of the Governor

But we have seen so many things. In
the case of West Bengal we were told, for
instance, that the Governor could not go
against a judicial decision. In the case of
Bihar we havo seen how the Raja of Ram-
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garh, about whom there is a judicial decision.
of the Patna High Court, was included in
the Cabinet and nothing happened in the
meon time.

The powers of the Governor—:nd this
is the point which I wish wvery senusly to
stress-——which are thers in the Constitution
should be interpreted in the manner they
should, but il they are expanded or added
to at the cost of the powers of the Legisla-
ture that would mean the death of parlia-
mentary democracy. The powers of the
Governor, whether in Punjab or in West
Bengal or anywhere for that matter, have
been utilised in party interest. They have
been used only and obviously to bolster the
Congress in the different States. That is
why this must stop.

The action of the Gowvernor has been
egregious. In principle it is absolutely
objectionable. That is why | have to give a
warning, with which 1 conclude my speech,
to the government of the day, the Central
Government and the leadership of the
Congress Party which runs the Centre. 1
sometimes have a feeling that I should
recall the old proverb that those whom
the gods wish to destroy they first make
them mad. What has happened to this
Government 7 What has happened to them
that they behave in this fashion, that they
come before Parliament Nabbergasted not
knowing what to say ? The Home Minister,
who at one time was the example of authority
and all that sort of thing, talking in stento-
rian tones about his position, coming before
the House and suddenly wanting to be guided
by the House, which he has almost refused
to do so many times earlier, it is because the
Central Government is behaving in this
manner which is partisan to a degree and
which the people cannot possibly tolerate. 1
am not using olher kind of language because
it is a constitutional debate. If you arc
going io observe the proprieties of the
Constitution, it is their responsibility
to do so. Il they do not do so,
the people would draw their lesson and
they would know how to treat this Govern-
ment with the kind of sentiment that it
deserves.
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SHRI NATH PAI (Rajapur) : Mr.
Deputy-Speaker, Sir, today will be remember
as a very memorable day in the history of
our Parliament, not because of the quality of
speeches that have been made but because of
something more substantial than that. In the
morning, many hon. Members felt very
despaired about the furture of democracy.
My very redoubtable friend, the defender
of democratic rights, Mr. Madhu Limaye, in
sheer despair as to what was likely to happen
in Bhopal, even threw away his papers and
asked : What is the use of being in the Lok
Sabha ?  We seemed to be hovering on the
precipice of a very great fall. We were
groing to witness or to acquiesce in—I do not
like to use very harsh language—what was
going to be a slaughter of basic democratic
principles in Bhopal. But if it did not happen,
if at 2 0" Clock Mr. Chavan could come
and make the announcement that the leader
of the party who commands a mojority in
the Legislature has been asked by the Gover-
nor to come and form the Government, we
owe it to the vigilance of the Lok Sabha. Had
it not been for what happened the in morn-
ing, 1 doubt very much if Mr. K.C.
Reddy would have retraced his steps, 1,
therefore, regard it as  a major achievement
of the Lok Sabha. This should justify if 1
say, what a wonderful thing the Lok Sabha
is of which Mr. Madhu Limaye in the morn-
ing scemed to  be so  despairing.

Mr. Deputy-Speaker, Sir, I will refrain
from saying harsh things I was reminded
that today is his birthday and let us try 1o
make it, if not more pleasant, a little plea-
saot for him......

SHRI S. M. BANERJEE : Happy birth-
day to you.

SHRI NATH PAIl : Mr. Chavan, with
his rare acumen tried to doplete the debaie
at a crucial stage by announcing the decision
of the Goverpor to  summon the leader of
the S. ¥. D. 1 want to make it very clear |
am not going (o shed any tcars if the §. V.
is demolished on the floor of the Madhya
Pradesh Assembly. I do not regard that
Government as a shining example of demo-
cracy. 1do not regard that Government
with any particular glory. That is not my
concern. ‘Whose Government it is, what is
the colour of the Government is not ny
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concern. It is something deeper we should
try to concern ourselves with.

Weare told about the health of Mr.
K. C. Reddy. T hope he is not really seri-
ously ill. But my worry is not about the
health of the Governor of Madhya Pradesh.
My worry is about the dangerous symptoms
of illness of our country. The kind of
periodic infect on from which the Governor
of Madhya Pradesh is inflicted with seems
to be a chronic type of epidemic with which
Governors become invariably afflicted when-
ever a Congress Government is in danger, be
it in Jaipur, be it in Bhopal, be it in Patna
or be it in Calcutta. This kind of affliction,
bv a sudden kind of onslaught of illness, is
not a new phenomenon. It is this thing we
should try to go into.

We, on the previous occasion, tried to
raise the basic issue which we are trying to
avoid. Mr. Chavan’s announcemenl was
welcome. It was a  healthy  announcement.
We are very happy. But that is not the
issue. The basic issue is still wvalid which
remains in the from o mv amendment. If
failure o call the leader of the party which
claims to have or has proved its claim that
it still has a majority, if that part has become
irrelevant, the second part of m. amendment
remains. Dada will be pleased o support
it. It s

“Disupproves of the prorogation of
the State Assemblv and recommends...... "

‘Disapproves’. This is
to Shri Limaye's original

my amendment
motion

“Disapproves ol the prrogation of
the State Assembly and recormmends to
the President that the Governor should
be recalled fothwith.™

1 do not bear a particular grudge against
Mr. K. C. Reddy. We had him here and,
as ministers go, he also left ; he was not a
particularly bad Minister ; he tried to be very
honest and if he could not be very brilliant
and very convincing. it was not his fault ; it
was something he could not, but  he tried to
be honest and fair.

As far as this is concerned, we must take
the facts fiirst and then, behind the facts, the
decper issue. Let us [irst tahe the facts.
Here is the Governor of Madhya Pradesh—
I am constrained to make this kind of criti-
gism : I know the precedents and practices
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that we are trying to evolve in this House—,
Mr. K. C. Reddy, who has over the past 20
months completely forgotten the oath which
he took under article 159 when he took the
office of Governor. He only remembers that
he was once a Congressman, he never remem-
bers that he is the guardian of the Constitu-
tion o f the country there, that he has his
constitutional duty, but perennially, perpetu-
ally, all the time he has been trying to use
every strategy and means to get the Congress
into power. You will ask, how is it relevant
to what he has done today. It is. In the
first place, he tried to feign illness. Nubody
is convinced by that illness. I hope that he
has really restored if he was seriously ill,
But we are not convinced by his feign illness.
He refused to see ; he avoided calling, It
was at this stage today after what had
transpired in the Lok Sabha that he called.
By agrecing 1o prorogue the Assembly once
again he has shown the basic weakness of
the position that he has been taking. 1 want
to submit to you by reading what Mr.
Santhanam has said in this. That is the basic
issue, how should Governors function. Every-
time a debate comes, you, Mr. Chavan, try
1o Justily yourself by the particular facts of
the case and sometimes you succeed and
sometimes you do not succeed. But then
what we do is this : go on living from hand
to mounth. Instead of going to the basic issue
of the powers, duties and responsibilities of
the Governor, you try 1o take shelter under
the phrase, "discretion of the Governor'. We
are seeing that new conditions, new situations
and new challenges are emerging. 'We need
to create healthy precedents. There are
some gaps and lacunae in the Constitution,
Everything could not have been foreseen by
those who framed the Constitution. New
situations have developed, and Mr. Chavan,
this Government and this Parliament should
scize every opportunity to strengthen the
demecratic content of the Constitution by
ensuring that every opportunity becomes a

challenge to us which we meet firmly and
not In......

Mr. DEPUTY-SPEAKER : The hon.
Member will try to conclude.

SHRI NATH PAI : Mr. Depuly-

Speaker. I would beg of you to give mg a
couple of minutes.
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I was submitting that we take (this
occasion not to score a debating point. 1
will not try to do that. But why does this
crisis come ? This crisis has come because we
are not evolving the kind of instructions
which , at that time Sir B. N. Rao and oth-
ers thought, should be available to the Gover-
nors. Mr. Chavan is not prepared; he said
that he would be prepared 1o do whatever the
House wanted him to do. We have qeen plea-
ding for this. In an emergency like this, in a
case like this, in a twilight case, Governors
do not do. The only thing that they
remember is not the oath to the Constitution
which they took when they became Goveron
but they remember only the colour of the
cab 1 am sorry, this is what has invariably
happened. This happened to no less a person
than Dr. Sampurnand, who was basically a
scholar and a man who nothing but the good
of our democracy. but he manocuvred to  sec
that Congress got into power ; had it not
been for his partisan spirit, Congress would
not have come to power in Rajasthan. [ do
not know il Swatantra would have done
better than Congress, but the basic fact is
not that ; the basic fact is that the voice of
the people......(knte rrwpt on) They have done
some good things, but I am not very satisfied.
But that is not the issue today. The issue is
which is the forum, which is the platform,
on which the fate of the Government should
be decided. Once this issue came—
this dodging of the issue by the Governor.
First it was to be Governor's chamber. Now
it is tending to be the bed-chamber of the
Governor where the fate of the Government
is to be decided. 1 have claimed when we
raised this famous motion on the I5th Naove-
mber, 1967, that it is the floor of the House:
it is the Assembly, it it the chosen represen-
tatives of the prople, who must decide the
the fate and future of Government. But this
is not happening. You will try to get
away saying, ‘Who advised 7. This is what
the charming lady did. Portias arc very
dangerous when they come to defend.

I quite admire the skill and charm with
which she spoke. But what is the issue ?
She tried to turn the tables against us, and
Shri Chavan was nodding very approvingly.
It does not matter if the Assembly was
prorogued at the request of Shri G.N. Singh.
The point is that the Assembly ought not to
have been Prorogued at all. It should have
continued in session. Today he may be

favouring Shri G.N. Singh. Tomorrow he
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will, by the same tactics, be favouring Shri
D.P. Mishra. It is not a question of favour-
ing this individual or that individual, this
party or that. It was his duty to let the
Assembly continue and give it a chance to
decide the issue.

At the very outset, [ want to make it
clear how much importance we attach to
certain basic principles, and 1 hope we shall
suceed in persuading the other side to fall
in line with that stand. This is what Shri
Santhanam has said :

“It is entirely wrong to think that it
is the duty of the Governor to take note
of the increase or decrease in party
strength from day to dav.”

In the condition which are prevailing in
Bhopal today, prorogatio is an incitement, an
invitation, a  blessing, to that dangerous
disease from which the country is suffering—
defections. When he ordered this proroga-
tion, he was inviting delections.

Thercfore, once he has formed the
Ministry, it is for the Stale Assembly to
decide whether or not it should continue in
office. Here the  Assembly is not given a
chance to decide whether it shall adjourn or
not.

Let us not use this opportunity to score
a debating point. The Home Minister can
succeed in deflating the debate by his announ.
cement: he is entitled 1o take credit for that,
But 1 would like to make this plea. Every
now and then, in every session, this issue has
been coming up.  Shall we not apply our
mind and see that there is some lacuna in
the Constitution and we shall try to remedy
it by issuing clear-cut instructions and
directives to  the  Governor that it is the
Assembly which shall decide this issue and
not the Governor, not his prejudices, not his
predilections ? Il we use this debate to that
purpose, it will have served a good purpose
so that nobody tries to emulale Shri G. K.
Reddy who has been guilty. ..

AN HON. MEMBER : Shri K.C. Reddy.
SHRI NATH PAIl

Reddy ?
of mine.

Did 1 say ‘G.K."
I am sorry—He is a goond friend

SHRI Y.B. CHAVAN
addressing the press gallery.

: Perhaps he was
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SHRI NATH PAI I do not know the
names of all the Governors by heart. 1 never
appoint them.

Govwernor & Action

I therefore, recommend to the House that
since the Governor has been guilty of an
impropricty, he should be recalled. To this
end. I have moved my amendment 1o Shri
Madhu Limaye's original motion, for the
acceptance of the House.

SHRT KRISHNA KUMAR CHATTER-
JI (Howrah) @ The purpose of the debate has
been fost by the disclosure made by our
Home Minister. Fven so, as the debate is
proceeding, | have to give my views.

1 am sorry I cannot agree with the views
cxpressed by my hon. friend, Shri Venkata-
subbaiah, who happens to be General
Sceretary of the party to which I have the
honour and privilege to  belong. | vield to
none in my adherence to the tencts of demo-
cracy. Bul democracy <an survive in this
country in this great Parliament of ours can
steadfastly uphold the sanctity and solidarity
of constitutional  provisions without being
swayed by considerations of political expe-
diency.

We have to remember that in the present
circumstances when the political pattern of
the country is uuderguing a basic change,
the ofiice of Gowvernor is assuming a new
significance. At no distant date, the Gover-
nors will have to perform a national service
by maintaining the solidarity and unity of
India by the exercise of their constitutional
rights withaut fear or favour.

In this case of Madhya Pradesh, what do
we find ? The Speaker adjourned the House

as soon  as it met  without assinging any
reason.  Later, taking to newsmen, he
justitied his  decision on the ground that a
carctaker Chiel’ Minister and Government

werc all right for the purpose of running the
administration, but not for transacting legis-
lative business. Here the Governor was
faced with a situation in  which it was impo-
ssible for him 1o continue  the Assembly in
session. The Constitution has given certain
rights to Governors.  This  Parliament must
be considered supreme in upholding the ver-
dict which the other day we have giveu in this
House while debating on the Governor’s

Address in West Bengal.  That verdict was
very clear.  This copstitution gives the
Conepers o pettpin dlecretionary powers.  And

uoder Ariwle 163(2) the discretionary power
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is full and complete. Then again under

Article 174(2), the Governor may from time
to lime prorogue the House. That very
right is there. And maybe the Governor
might have exercised that right. But, we
have not got all the facts, But, [rom the
short statcment that we have heard from the
Home Minister the @cfre  Chief Minister,
Shri Govind Narain Singh, while communi-
cating to the Governor that he has resigned,
inight have advised him that under the
present circumstances, since the Assembly
had been alrcady adjourned by the Speaker.
the House should be prorogued. We do not
know the facts of the case. Therefore, 1
think that this Motion has lost its purpore
and 1 feel that we should not convert the
Office of Governor into some kind of a
thing so that he cannot even take an inde-
pendent decision when faced with a particular
situation in the State. Under the present
political silwation in  the country, [ thiok
that it would be not only folly but a folly of
a great  magnitude  also and we shall be
facing such a situation when, probably, the
integrity and solidarity ol the nation might
be jeopardisedr,

Therefor, | think that the mover of this
Motion should withdraw it in view of the
fact that therc is a possibility of a new
Government being formed there. There is
an indication from the Home Minister's
statement that the Governor had already
asked the new leader or the 5.V.D. party
to form the Government.  Although it is all
publicised in to-day's paper— the National
Herald—that 48 Member of the 5.V.D. have
already defected and a plenty of them have
formed a progressive legislators’ front and
are going to join the Congress Party, to me,
to all these are irrolevant. But, we must
consider  dispassionately the Constitutional
propriety involved herc.  Only the other
day, the Parliament had given this verdict
that the Governors had got the constitution
rights. So, let us not go back upon that
verdict.  To-day when we are in such a
situation, T would recommend to this House
that we should reject that Resolution together
with all the amendments that have been
moved in this House.

SHRI NAMBIAR (Tiruchirappalli) : Mr.
Deputy Speaker, Sir. during the last three
months, three new records have been created.
First is the skipping over of a portion of
the Address by the Governor 10 West Bengal
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Legislature, Second record is the prorogue
of the Madhva Pradesh Assembly by the
Governor while the Assembly is in its budget
session. The budget session is going on.
And 1 think this is the first of its kind that
we hear m so-called Parliament Democracy
in this country. All this has happend; but
still the Home Minister does not  hold upon
himself his responsibility  for anything that
was being done by the Governor ol West
Bengal or what  was being done by the
Governor of Madhya Pradesh to-day. He
thinks that this House consists of urchins;
and we arc all siting here simply (o hear
his talks as if nothing is kpown 1o him.  For
instance the Madhya Pradesh Governor pro-
rogues the  Assembly while it is in session
and the Speaker is informed by the Governor
that this Assembly is prorogued.  All s
was happening.  But, sull, the Home Minis-
ler, in the name of honourable Y. B. Chavan,
says that he has nothing to do with that,

Hz wants us to beleive that, He thinks
too much of himsell and thinks that we are
urchins, I this » a complinent on the
birt hday, let it be accepted by him.  As Mr.
MNath Pai has said, my party or | are pot
enaimoured about the sort of the Govern-
ment that ruled Madhva Pradesh, not because
they belong w a diflerent pacty bul because
their performance was not satisfactory from
our standard. But what | say is that the
Assembly canaot be prorogued in the manser
it was done. This House is in session today
and in the evening you adjousn it 1o meet
again tomoreow, Tomorrow at |1 O'clock
when ihe Speaker or you vourself come here,
il we geta letter from the President saying
that Parliament, is prorogued, what will you
think ? It may be that this Government
fails and another Government may be
formed. But that is all to be decided by the
Parliament.

Hon. Members om this side spesk of
article 174.  That is exactly the article 1
rely upon. Tt says that the Governor shall
from time 1o fime summon the House o
mect st such and such place. Ho has
summoned it : it is im session and discharg-
ing its duties. Sub-paragraph 2 says thm
the Governor may protogue. He has got
that right. But is it unrestricted 7 A supes
intendert of a jail hes the right to heag a
porson. But can he hamg any persom or
even any prisoner he likes 7 When the
Minister of jail wsim or mspects the jail,
can be catch bold of him and hang him and
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say : | have a right to hang him. It looks
as if he can when we see what is happening.
Therc is atime to prorague the Assembly,
after the assembly finishes its work which it
was scheduled 1o do and when he is advised
by the Speaker that it has done so. Not
that he can do it at his sweet will and
pleasure. The hon. lady Member Sarda
Mukerjee says © he was exercising his right.
Hut is it his right to do so when the Asseni-
bly is in session ? Their arguments under
article 174 have no  value and what the
Governor Jdid was absolutely unconstitutional
and incorrect. He should not have prorogued
There is a vlear case ol political manouvres
behind it.  That is the reason. With the
delactors from  the SVI) they want Lo bring
the Congress bach 1o power through the
office of the governor through Mr. K. C.

Reddy.  Whether 1t is K. C. Reddy or
Dharma Vira, they are paid by the Central
Hovernment and truc to  the salt they eat,
they must behave  and should not throw the
aonstitutional  provisions to the winds and
run alker the Home Minister who dictates to

them to behave hke that.  That
done in both these cases Dharma Vira and
K. C. Reddy.

is what is

MR. DEPUTY-SPEAKER : Two minutes

maore.

SHRI NAMBIAR : | must have my
party™ full ten minutes. There are two
newspapers which give this news ; il only
one newspaper gave il, you may say it is

partial or biassed.  This is what they say :

In his letter, Mr. G. N. Singh steted that
the SVI) majority was mtact and that it was
an intcrnal arrangement within the SVD that
the Raja should succoed him. W that was
so, il he had a majority, - -as is reported in
today's Sturesmun, then, under what circum-
stances he could have asked for prorogation ?
Even il he had asked for prorogation, when
there is a clear lotter written by Mr. G. N.
Singh. who is the Chief Minister in the care-
taker government that therc is a majority, he
could have simply accepted it.

Then comes the other part whersia you
will find the real purpose of this prorogation.
The report says :

“When the Govermor did not invite

Raja ve form a Ministry, presumably on

account of his iliness, some SYD sources

reacted sharply and said Mr. Reddy, by
oot seeing the Chiel Minister last night
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and by not inviting the Raja, was play-
ing the Congress game, Mr. J. C. Joshi
(S5P) went so far as to demand his
recall.”

This is the game, the Congress game, of
toppling the Ministry by purchasing fellows.
The Home Minister was speaking of Ayarams
and Gayarams. Mr. Chavan, what is this ?
Is this not Ayaram business 7 You we
making 40 fellows Ayarams. Mr. Chavan
has incited the whole arrangment and he had
advised Mr. Reddy who is his stooge so that
the prorogation is done. And after the
prorogation he could get a majority and form
a Congress Government. This toppling
business must be put and end to. I they
want this method to be practised throughout
India, the day is not far off when the Con-
gress itsell will get toppled. The symptoms
are there about their breaking at the head-

quarters. The papers say, **CWC —Congress
Working Committee—is  cracking into
pieces.” Investigations are going on, and the

Prime Minister, the Deputy Prime Minister
and the Home Minister arc crossing swords
and fighting with each other. 1 tell them,
do not try to use this weapon, the weapon
which would be used against them. Let
them not play this trick of political manoe
uvring and gambling and what not. Lel us
be true to the people and discharge our duty
to the people if there is any meaning in
what you call democracy.

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Deputy-Speaker, Sir, having
heard the debate very carefully, 1 have come
to the conclusion that this debate should not
have beed raised on the floor of the House
at all  After the explanation or the infor-
mation given by the hon. Home Minister,
there was no necessity or occasion whatso-
ever to discuss this matter before the House.

So far as the general proposition is
concerned, or the general principles which
ought to govern a majority rule in a parlia-
mentary democracy are concerned, there can
be no dispute and there can be no two
opinions at all. My hon. friend Shri
Venkatasubbaiah has given expression to a
thought on the basis of the information
which was mnot correct information, but he
lhad mentioncd the general principles and
the general propositions on which parlia-
mentary democracy must  function.  These
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are the principles which they have been
enunciating, which principles have not been
violated in this case at all.

There is a mixture of facts and constitu-
tional law here. What are the facts ? They
have been trying to mislead the House and
mislead the world. 1 will come to the facts
first. 1 crave your indulgence for some
time. On the 10th night, the Chief Minister
of Madhya Pradesh submitted his resignation.
He went to submit his resignation to the
Governor on the morning of the 11th. He
went  along  with the Rajmata and Mr.
Saklecha 10 the Governmor and handed over
the resignation, along with the letter of the
Rajmata. What happened later on ?  The
Governor accepted his resignation but asked
Mr. G. N. Singh (o continue to actas
Chief Minister. That was the position on
the 11th,

What happened on  the 12th, that is, to-
day 7 To-day the House was prorogued.
Prorogued for what 7 On the advice given
by the acting Chief Minister, the dr jure
Chiel Minister. These arc the facts. If the
facts are not true and il they have any
evidence to disprove the facts, they have
every right to disprove the prorogation. So
long as these facts are true, we have no
business whatsoever to discuss such a matter
in the House. Hon Shri Madhu Limaye
will do good even at this stage to withdraw
his Motion.

Shri Math Pai may also withdraw his
amendment because he has misunderstood
the Constitution.  (Jasrerruprions) Let me
repeat.  So far as the general principles are
concerned, we have accepted them. We
would like them to be the basis of parlia-
mentary democracy in this country, Can the
Governor, so long as he is a Governor,
reject the advice given by the acting Chief
Miuister, v jare Chief Minister and act
unconstitutionally ? Here, there is no ques-
tion of discretion of the Governor under
Art 163. Here, it is not a gquestion of
discretion. Here, there is the question of the
acceptance and the fulfilment of the constitu-
tional obligation. When the Chief Minister
gives the advice to the Governor, has he
any right, any constitutional obligation, to
reject the advice given by the Chief Minister?
Therefore, the Governor is perfectly justified
(Ivterruptions) in accepting the Chief Minis-
ter’s advice and proroguing. (/aterruprion)
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Time will not permit me. Otherwise 1 can
quote both from the Constitution and the
debates that had taken place on the floor of
the Constitoent Assembly as to what are
the duties, what are the functions and what
are discretionary powers of the Governor.
(Inter upti-ps) He has brought an empty
bag and is trying to mislead the House.
(Interruption). Let him show here any copy
of the debate. (lwerruptions. | am talking
of hon Shri Banerjee whe had shown, very
demonstratively shown, an empty bag. They
have misunderstood or rather are trying to
mislead the House by giving wrong facts and
because of their lack of knowledge of con-
stitutional law, they are unnecessarily wasting
the time of the House. Let me be permitt-
ed to say so. Otherwise there could not be
any useful debate in this House. I vou
want to know the constitutional law-—which
1 have the honour of teaching for the last
12 years—1 am prepared (o do that.  Why
should we waste the time of the House on
academic discussion.

A point was raised as to whether the
Governor was right in proroguing the House

SHR1 NATH PAl : Not at all.

SHRI R. D. BHANDARE : The facl
is that the Governor acted on the advice of
the Chief Minister. Now the point has
been raised that the Chiel Minister had
resigned and how the Governor could, there-
fore, accept his advice. 5o long as he had
been asked by the Governor to  act as Chiefl
Minister, he continued te be the Chiefl
Minister and, therefore, he must act under
the Constitution according to the advice of
the Chief Minister. This is the factual
position and that is the constitutional posi-
tion also. Therefore, the House will do
good to reject both the amendment and the
original motion. With these words, I have
done.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I am very sorry 1 am not
able to agree with Mr. Bhandare. (fntcrrup-
rion: . 1 generally agree with him on many
things, but not on this occasion. The question
is : as soon as Shri G. N. Singh resigned, sup-
pose an election was held and a new leader
was elected, what should happen ? As it was
a fact known to the gentleman who was ex-
Chief Minister it should be made known to
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the Govwernor that a new leader has been

elected and it was so done.

When a new leader has been elected and
when it has been said by the ex-leader that it
was an internal affair, there was no alter-
native for the Governor except to invite the
new lecder to form the government. In
Madras, between 1946 and 1951, three Chief
Minlsters took office. The first Chiefl
Minister was defeated in the party in 1947,
An election was held within the party—1I
was in the Congress then—and a new
leader was elected. The old leader immedi-
ately sent his resignation. Next day there
was no prorosuing or adjornment of the
Assemnbly. Only a Gazette Extrarordinary
wis issued early in the morning and the new
leader took office. Two years later, the
same thing happened. In those days, every
two  years. the Congress Party had to elect
its leader.  Two  vears later, a new leader
was elected.  Again, there was no prorogu-
ing and immediately hewas accepted by the
Governor,  So, this is what has happened
then. In this case, particular after it was
said that it was an internal affair, there was
no cons' itutional guestion which should have
bothered the Governor anybody else.

The question has been raised about the
Governor’sdiscretion.  That is not relevant
here.  The question is whether he has used
his discretion correctly or not.  In this case
he has not used it correctly, because he
knev. the entire position. There was no
doubt as to who was the leader of the ruling
SVD. Once he was officially made known
of it, there was no constitutional intricacy.
It was only a question of not being misled
by somebody who is interested, either at
Bhopal or at Delhi.

Therefore, 1 believe the Governor did
not use his discretion correctly. The senti-
ments cxpressed by the opposition are
correct 1 only hope the Home Minister would
be kind enough to see the correctness of the
position taken by the opposition. I do not
know about recall. But if Governors
contiune to behave here, there and every-
where like this, perhaps Lok Sabha will soon
have a Bill for saying good-bye to the
institution of Governors.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, T do bnot
thiok it is necessary for me to make a long
speech. 1 would confine myselfl to cprtain
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facts and to specific constitutional issues
raised by the mover and supported by some
members. | personally feel that after the
explanation I gave about facts, this discus-
sion was not necessary. But even then,
this discussion is welcome. It sh: s the
vigilance this House wants Lo excreisc over
the political developments in the country and
in the States. Therclore, certainly 1 am
glad this discussion has taken place. It also
gives an opportunity for the Government of

India and for me personally to explain
certain  things.  Whether hon. members
opposite accept them or not is a different
matter.

1 entirely agree that if that i the House
ik in session and il there is a doubt about
the certainty of the support the Government,
enjoys, it is the legislature which can and
should decide the issue, and not the Governor
1 have absolutely mo doubt about it. IT it
is done, parliamentary democracy will become
a farce. But in this particular case, that
situation has not arisen. Il the Governor
had not allowed the new leader o form the
government and il he had in fact exercised
his right to take into account defections here
and there, possibly I would have said that he
would have qualified for a recall. When
the House is not in session, that too parti-
cularly before the House is called after the
elections, etc., in such a situation alone the
Governor has perforce to use his discretion
and find out who has the necessary support.

AN HON. MEMBER :
of Bihar.

As in the case

SHRI ¥. B. CHAVAN As in the
case of Bihar or any other State where
elections have recently taken place.

On this point, on this theorctical issue,
I think hon. Members of the opposition are
not holding any different position from the
one that I have got,

The issue about
House has been raised.

prorogation of the

SHRI KANWAR LAL GUPTA : When
the new leader was elected why was he not
called in the beginning 7

SHRI Y. B CHAVAN The Hon.
Member is merely asking for his pound of
figsh, There is no question of beginning or
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end. The whole thing is a process. It has
not ended. He is so impatient that at 3.20

he asked me what had happened at 3.15. [
would like to state it here and now. The
Governor called Raja Naresh Chandra Singh
at 3.00 pm., he met him, and asked him to
form the Government. The Raja of Saran-

garh said : *““Thank you, I will require time
till tomorrow morning™.

SOME HON. MEMBERS : Shame,
shame.

SHRI Y. B. CHAYAN : There is noth-
ing for which it can be said “shame™. It is
no use becoming impatient about this matter,
We arc dealing with a very important issue.
About prorogation one can take any view
because everybody has the right to interpret
the Constitution as he likes. | would like
tw be consistent  with mysell. A similar
situation arose in Madhya Pradesh itselfl
when there  was a  Chief  Minister of the
Congress Partv.  He advised the Governor
to prorogue  the House ard the Governor
accepted that advice. 1 have defended here

on the floor of this House that once the
Chief Minister gives an  advice for proroga-
ton the Governor  is bound to accept it.

This is my position today. 1 do not want
to change it because the party of the Chiel
Minister has changed.  An hon. Member
said that the Home Minister is playing here
the Congress game. When Shri G. N. Singh
gave the advice to prorogue the House was
he playing the Congress game 7

Shri J. B. Kripalani made a point that
when Shri G. N. Singh was the Care-taker
Chief Minister how could he have given this
advice. But the Constitution does not
recognise a care-taker Chiel Minister,

SHRI J. B. KRIPALANI It is a con-
vention that the care-taker government only
dues routine business.

SHRI Y. B. CHAVAN It is accepted.
Therefore, whoever is the Chief Minister
must advise with a sense of responsibility to
the Governor.

SHRI H. N. MUKERJEE : When the
Chief Minister advised the Governor to call
the other person who was elected leader of
the party, which was the substantive advice
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given in the firs! instance,
accepted ?

SHRI Y. B. CHAVAN He had not
finally decided about it. When the Raja
was called to form the government he wanted
time.

SHRI BAL RAJ MADHOK (South
Delhi) : The Governor was out of Madhya
Pradesh. The Chief Minister sent a special
plane and brought him saying that some
developments were taking place.  He asked
the Governor how long he would be available
and the Governor said that he would be
available up to 11.00 in the night. But when
the Chief Minister and lcader of the party
went to him at 10.30 they were told that he
was asleep. It was & political sleep.

why was thal not

SHRI Y. B. CHAVAN : The hon. Mem-
ber has a tendency of merely accepting the
stories that his workers give him.

SHRI H. N. MUKFRIELE : 1 do not
want to interrupt  but T want to be clear on
one thing. 1 hold no brief for Shri G. N.

Singh or anybody. Is it, or is it not, a fact
that Shri  G. N. Singh had advised the
Governor to call his successor, who has been
elected by a democratic process as a lecader
of his own party, to form the government ?
That was his first advice. In that case, why
is it that the Governor refused to accept that
advice und peremptorily accepted the alterna-
tive advice, which was in regard to proroga-
tion 7 That is the only point,

SHRI ¥. B. CHAVAN : T have dealt
with it. It is true that the Chiel Minister,
Shri G. N, Singh, with the Deputy Chiel
Minister  and  also the leader of another
party, possibly the lcader of SSP went to
cull on the Governor and offer his resigna-
tion. At the same time, they did tell him
that there was a new leader: that is true, as
far as facts are concerned. | have no doubt
about it and [ have not tried to conceal
those facts. But the point is this. The
Governor had not taken any decision on that

{aterriprivngy

SOME HON. MEMBERS : Why? Why?

SHRI Y. B. CHAVAN The point is
that he had not taken a decision. Without
taking a decision, how can he act on it
(Interruption;.
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SHRI BAL RAJ MADHOK : He gave
two days to Shri Mishra to do horse
trading.

ot wfer gew : weaw mPad, I
q1@ TAF 21 ¥l dro fgsr A &Y faw
98 734t 1 fag & fear a1 fe gard
aArfed & et gafre 7ot v Saear
FEY FT GFAT 97 |

SHRI Y. B. CHAVAN : What happened
between them, 1 have no details with me.
But when he had not taken a decision, how
can he act on it? Possibly, he might have
wanted time to study the matter. What is
wrong about it? (Interruptions)) If you
want Lo take your argument about taking a
decision to its logical conclusion, may I ask
you one thing 7 When Raja Naresh Chandra
Singh was invited to form a government
today and when he asked for time to take a

decision, was it not . (fnferruptions),  Why
are you impatient 7 (Imterruption), I am
not trying to justify or criticise. My only

point is that the Governor has acted logically
when he accepted the prorogation recommen-
dation of the previous Chief Minister and
he has not done anything wrong . (/aterrnp-
fions! [ am sure if the Governor has rejec-
led the advice of prorogation of the Chiel
Minister, these wvery members would have
stood up and said that the Governor acled
wrongly because (wo years ago the same
Governor had accepted the advice of proroga-
tion of the Congress Chief Minister and it 1
only because the advice has come from  the
SVD Chief Minister that he has not accepted
the recommendation of prorogation, so, pleasc
recall him or impeach him.  They would
have raised all those points. You must he
gracious enough to concede that there were
no political considerations in the mind of
the Governor in this matter. And what can
be the political consideration 7 When he
has accepted the advice of the SVD Chiel
Minister, Shri G N. Singh, what can be the
political motive 7 ([fnrerruptions There
can be no political consideration.  He acied
logically.

SHRI UMANATH (Pudukkottai) : Why
has he taken the second advice and not ihe
first adviee ?
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SHRI Y. B. CHAVAN : He has accepted
that advice also.

SHRI UMANATH You say that the
action of the Governor was in order when
he readily accepted the second advice of the
Chief Minister. But you have not explained
how is it that the same Governor was not
readily deciding immediately on the first
advice of the Chiel Minister,

SHRI Y. B. CHAVAN : He has accepted

the advice of the Chief Minister. Tt isa fact,
That is the first point I made. If he had
been invited (fmrerruption) 1 Professor

Ranga does not want me to speak, 1 will
sit down but you would like to make all the
speeches, all the points and all the criticism
and do not want to listen to others! Itis a
wonderful democracy!

1 had made the point that if the Gover-
nor had not accepted this position of deciding
the fate  (fnrerruption)

SHRI R. K. AMIN (Dhaudhuka) : Sup-
posing, the temporary man  will ask for the
dissolution of the Assembly,

SHRI Y. B. CHAVAN : I am not sup-
posed to stand your examination on hypo-
thetical issues like this.

My only point is that the Governor has
already invited the other leader and whether
the Government has a majority or not will
be decided ultimately on the foor of the
House. As that position is there, I do not
think there is any justification for this
motion.

So far as the prorogation is concerned,
I personally feel that there was no political
motivation in the mind of the Governor. He

has acted logically as he did on the past
occasion.
SHRI TENNETI  VISWNATHAM

(Visakhapatnam) : May 1 ask for a clarification
on a guestion of fact and not on a guestion
of law ? The new leader was shown to the
Governor; they went together.

SOME HON. MEMBERS : No, no.
16.52 hrs.
[Mr. Speaker in the Chair.]

SHRI TENNETL VISWANATHAM
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The Chief Minister who wanted to resign
and the virtual leader of the party and the
real leader of the party went and told the
Governor the name of the new leader. On
the second occasion when he advised the
Governor to prorogue, why did it not occur
to the Governor that he should consult the
new gentleman whose name was already
before Lim?

SHRI1 Y. B. CHAVAN : 1 have no infor-
mation,

=t af g TEr Aalw W Ay
Azt o &Y Jd

ot wy faml - (777) qeaw wENRA,
2l AF AAT FT AT &, 77 HAV AT A
w21 2 fr aedl & @k § A1 wawg Ag)
goFqr qeq 2—10 A" ¥ wT FY
AT AT AT A fama & fan oad,
34T 7 fran & wEr Fw fagn, #@r
aar fr @z &Y 72 8, 330 aff—az 4@
7= g At E 1 gad faw |3t o A
frr 47 & foaT & fau am | 99 99g
ot mifgg Areram faz & mw7Ar gAY
g fEar WY w21 (% Ftgasz fag o &1
zad ggarafs ¥ goar A0 A7 F, ITH
FIT FATEH, FNT /AT I, T AU
wi=1feF qraAr & 1 wF 39T A@T IH
T+ A7 faeq 9 & Mgz qrugg fae
FI1 TEAIE TR G & foaagr, FfEw o
za 0 a7 Y, fa® Fa7 Mifag 7oaw fag
st & A 74, fraar N & 7, AR &=
F Far Faglear & &, awaar A 7 947
7w Y, 949 WA § IR T
fear 1 afew £7 g& qar a1 W W=
fasgeara zigea £1 {2 § sasr gfez
W1 gt guat az N Al sz owwx @
fr:

“Mr. Reddv, however, informed the
leaders that he will like to make his own
assessment before taking the next move.
Meanwhile, he asked the Rajmata to send
him the proceediogs of the meeting of
the SYD last night presumably to see if
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the Raja had the support of the various

constituents of the SVD.”

weas qEIEE, AL Aw H AL WA
# f& 7397 wagHe w37 q191 $19 AT g,
IuF1 F1% wfywe 78 § fr ag usamar

F ...

=t mfw qao . wsae wERw, AU
FIZZ FIT HIET 2 | UAT ARHE & AF
q@T 4T A1 2 Far 7 2 g gfasr
7Y & ®YT 9egiq @1z wiar | wa erzE
femr war &1 SFF 9@ QX A W A
7., (=maam)...

o vy famd © gz g cAg A6
qIE7 AE1 &, 3 93T 1 qg AFAC F)A
g1ar & #g3 qrar f& gw wymdz FI,
geatEa 70, (59 9 &7 gegiga #39
AT 4T ! IAFT AT AT B ACHIA
Ferar afgm ar 1 gar & 74, 5w wfAr
& i1 9z% o7 & A% AA7 @1 9T A
g ore A | A T faas wa ar fa
I§ A7 A1 FT 29 9H4T T @ E, %7
AT TAAT AT F ATAIATE AR F2AT
¢ T fafaa &7 & dfag, gas1 qaga—
g AR ¥ @weal v wlgzqry 7T @0
2, @3z WFZ F @I ¢ fF aiwd g7 AT
& wadqa fagr g1 ar Agh 1 gafan & agar
2 fr AT ddwifas aga & T w19
AET FT @1 471, afew g&AdT 7 W41,
z@d 7 @I 9T, uadify &7 W@ A,
faziaa == g a1, tafay gaar @ #19
¢, 7z fawgT dfqura § Branw 3

WU WEEG, qQreer gadf 3 6v
Tz 7 A AEA & wiew & aw
FSTAT | E W gg WA s A w2l f®
fagra Awr T 7EY § @ IR gAFA!
g T wifgr, TR & AgEa 2
a1 AEY, IFHT GHer fagrg qwr A A
dar srfeq 1 Afe qrr £ A9 3z FEQ
g & Nan s &1 faga fr fasge
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9 3 1 gw AR Aiges I @ A
FIW 1A AT @2 Y Do Gro fiysg &
FEA 9T T FeEhT 2199 F1 GO0 fwAr
a1, AT Y gAT IAFT WATTAT Y 4
WRogT i wAear s g faw
wigHt § gediwn fzar ar, fager e
HIELGAT 41, 37 g&T WA KT qAE &I
AT FTETIF & NWT FLAT  AATAFA
&A1 faga wqfaq 1w g gw A
1 Afa 7 wrf ganfr a2 ¢, 1€ <
q19398 TET 3 |

feewlaa #1 Q@ WIAET qgT 1
quAY & 1 mrET gEAr o168 (A1) &
garar fzar, @lF 163 (1) &1 w1C @
g4t a1 feewiaT & 7rgq #qr 2, SEw)
qaiAr FqT §—Fg €92 g1 AT | IEH
ag ®grTATE -

“There shall be a Council of Ministers
with the Chiel Minister at the head to
aid and advise the Governor in the exer-
cise of his Tunctions, except in so far as
he is by or under this Constitution
requircd to exercise his functions on any
of them in his docretion.”

TAFT AAAC 91 2 |

ot Wil @rgd . (WTEHAE) ¢ Al
&t Y afg7 |

st ag famd  din g, #4070 )
ATAAT § — exeept in so jar as he is required,
FH FIATH, TN 200 7T 366 =47 AT
SIo(l % a1t & H{ F2A71 2 —He s not
required to use his diacretion. 71 # 97T
¥ gat qfads gt &, q0r Jar grar 2
A I TAF AT 27 1 F1E migwIT
7Y &, feedlray &7 31 mar7 A &
zafar, geqer wi7g, GA wir 2
fr acFre wadT N fagfs & @it @
a® wfawdt & &« 7 0w @geA
weara gzt ax wfra v cczmomme
sY7 g qur #. fad agdr & fan



2 Gavernor's Action

st 7y fama ]
eqez fagdm faar wig fF arwr 366 WX
Frga aozafs &Y gregar & far wtwa
FTAT...59 &1 q1Al F7 FgFT AR H1E
fremaady arad 78 & faggqm =iy
qif & | wega wAZW, AFAeT § fAC 98
TEUAE |

#3 J520M AT2T & &1 WEAAA AW
i —n reatEd qtar ar fw FeEre 99
AT 1 gAPT Wrg | R war & oA
gar 7g € 1 afea &3 @ wgamas qem
q—<f® 1343 7 wEgnfaw @A fea
&, zafaa ma 2z AN sgawa 7 5 ogw
TIAT F ATGH gEE A FhT 9T AR
fagi #3717 gz wrEEE T
fzar, gafoy searg argg Fa w1 F:13
qA(T I A AT & 1§ Ara 9rg @y
& duigd &) gafan @HC FET ArAT
z & miiaz A fag #r gefter 5ge
T F I NATFT F A A IAF q_02
w1 &% qF AL AT MEAIIT ALY 91
f gas1 1 qaez A4 AT E )

17.00 hrs.

geaeT AgaT, § uF AW W FaAr
Figar g % agr 41 8o dro o TIFIT
q 91 far § IuF1 §A4T FH A1 gAT
qig@Far 481 g | A0 afwng ug 3z
¢ [ ogo dYo o ¥ oY gaEw G & a7
st fagra awr & geea g §, oy fedy o
qrgdl ATHT 1 Neq 9T H 419G UG
g A AN A qu AT QN
# agd & ST AT AT T W0 & g 1w
faqrd g1 K1 4% A § WG THo
o o F FHFR O AT & 1 g9
faama wur & giaa fax ywr F fag
&re 21 1 Afed fEd Ama g g
AT fawiw a1 & "fesrd w1 oqr
AT & wfew 8 g wed § ar
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B9 AMFITR T Zear AN 21 A0 1 Hio H
anflT JaraAt AT T g gz & =Aan
g f5 g A= Awr 7 ) g frar swa
A TAT F 1T gd, AiFasA 3¢ @ gl
afe we feeft 7 afagm & a9 faaas
FTAT A1er a1 9% tar @aar & fa oS
mifFeqia ® g @ 2, =dt qgr 91l
A AT qiffeArA &Y FAAT T
ar|d 1 Ai &1 fzAr awar g oar gR
qur fazara 2 far wzrear aidy wYe qaE
qANAT F1oT7 W ATERATA AN EEAT
FIG AT 1 159 TFT TT IAF] IATE
FCRF AFAT & |

MR. SPEAKLR : There are some amend-
ments.  1s Mr. 5. M. Bancrjec pressing his
amendment 7 The difficulty is that it 1 put
1o the vote one ol them, the others get barred.

SHRI & M. BANERJEF : 1 withdraw

mine in favour of Mr. Nath Pai's.
Amendment No. | was by leove, withdeawn
MR. SPEAKER : Mr. Lakkappa
SHRI K. LAKKAPPA : I also withdraw.
Amendment No. 2 was. by leave, withdrawn,
MR. SPEAKER :

Nath Pai’s amendment
House.

I shall then put Mr,
to the vote of the
Mr. Fernandes has come late.

I now put Mr, Nath Pai’s amendment to
the vote of the House : His amendment
reads :

“and of prorogation of
Assembly and recommends...”

the Siate

SHRI NATH PAI : It is :

“‘disapproves of the prorogation of the
State Assembly and recommends to the
President that the Governor should be
recalled forthwith.”

MR. SPEAKER : 1 put Mr. Nath Pai's
amendment to the vote of the House.
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The question is :

That at the end of the motion, the
following be added, namely :—

“and of prorogation of the State
Assembly and recommends to the
President that the Governor should be
recalled forthwith.™

~
N

MR. SPEAKER : I now put Mr. Limaye’s
motion to the vote of the Hocse.  The ques-
tion is :

“That this House disapproves the
unconstitutional act of the Governor of
Madhya Pradesh in not inviting immedi-
ately the new leader of the $.V.D. to form
a Government which only very recently
had proved its majority on the floor of
Assembly.”

The Mot 6 was negatived

The motion  wis negurived,

17.04 hrs.

GENERAI. BUDGET—GENERAL
DISCUSSION-—Conred

MR SPEAKER : Now we resume the
general discussion on the General Budget.
Shri Naval Kishore Sharma was on his Jegs.
He has taken three minutes.

it A frm i (2T): wege wer-
g4, § &7 % 21 91 fF faa a0« 7 fag
#d ¥ gz awz 9w fvar § o fow
afrzafral Y gzyfa & faa == «
T gl §, 9w gfezsrm & afz gm
T adz B A A g 3@ AN 0
qg=7 f faw gt Y & fmfaa dx
a v &4 fwar § fama fag & qarfor-
217 ¥ AITE | IREM W W wdsmew

1 guiTA & Ffaed F1 FHT IAH qaHEAAT

e s & @ &1 feredt gé wfaw
T 1 T | RN a9 qw w1 o
T3 &, IAVI ¥ eI gwT §, wrwal
qUR W &, EATq WWw W g d
yRfgawrd i smaz & 2w & o
€ wrwr s faerw qamgwi @ W™
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78 ¥ awzara 0| & sz awm g fe
ggi fagw mia & FEER A oqIr
@y F1 wifw &1 F1 gamg fwar g
% gan aré Aezg @ g e cEw
AT gEAAr faseir 1 SR W@ @
grarg-fagia & @ § <t FI9 9T §
frgeg &1 gart fagdr s v
argaa gada, a8 fAssa & &1 wgroar
gFar g & faw A grur sfagrfaa ayg)
7 ®e-AIfa & HIHAIT 93 TFATT F@r
21 qafe & g § fF zw ST-oqaear
F gIU qeqH F9 9| AVAT 91 9T
T4 24 T gH gadia G941 F gEwry
Foit & zafan sgoaea ® 2 wifus
1T JI1A T HYT T @ F A Ay
zq 7w § oAy feafy # E Sifs awes
T N Fg T dEA D A\ 2 &
fAm za1 gt q21 1 zEfAn faqg A &
77 Tl & W H @17 FT@I g 9wy
arg £ q19 ¥ 97 AW F3AT AIgar §
T Fuarqas v fag @+ #geg &
fa1dl a7 91 97 T AMT 2§, ITH I]9T/
¥ gafawt $1 0 #0 Argar & ggEw
faer =9t 137 IFTHT 97 AT F7 AATAT
war ¢, 91 8gE AL A% 2, 43 uF OWr
F1q & faaq o9 a0 &1 fag1q w%q arar
&1 3317 A9F TAT ATGW FT FEATAAT
FduAs 5§ pfawem w5 AT ¥
Feara & fag @@t AN F maEswa
WEEE ¥ 21 Wq GAe) mz W) ag
qiFaar § 7 gfa &1 seqred agmn aga
grasa® 2 @ I9% (A0 g7 gg Far
& aY fo e searas &1 9N g9 e
g uwATT AO® w1 A1 A4 §, 3g
qr miarfa @z 6YT ot ) S sgaeqy
3 AwIw O FT AMA WA § Ay
fpT 0t wmw & A6 wren fr fae g
wEYET waf @ @ w1, a § v sfA-
nfAfagrm $ gro N we T WE



